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SBhxi T. N. Singk (Chandauli):
Before the motion is put to the vote
of the House, I wish to make a small
gsuggestion. The Appropriation Bilis
are presented year after year. I wish
a little more detail were attached to
each Appropriation Bill, especially
because, under each head there are a
number of grants which cover that
particular item. So, will it not be
better when, say, under a Demand,
such ag Education, Health or a
Demand under any other Ministry,
the grants to which they refer are
enumerated? That is essential when
a reappropriation is made at a parti-
cular junctuie when there are savings.
That is the usual practice which has
also been accepted, namely, to make
it more specific. It will be better if
in the Bill, and along with the Bill,
these details are mentioned against
each head of account. I would just
suggest that this should be considered.
Perhaps it may not be possible to do
so0 in respect of the present Bill, but
I wanted to raise this point in the
open House for consideration.

Shri Morarji Desai: We shall con-
sider it for future years.

Mr. Speaker: I shall put the ques-
tion to the vote of the House.

The question is:

“That the Bill to authorise
payment and appropriation of
, certain sums from and out of the
consolidated fund of India for
the services of the financial year
1958-58, be taken into considera-
tion.”

The motion was adopted.

Mr. Speaker: The question is:
“That clauses 2 and 3 stand
part of the Bill”.

The motion was adopted.
Clauses 2 and 3 were added to
the Bill.

Mr. Speaker: The question is:

“That clause 1, the Schedule,
enacting formula and the Title
siand part of the BlL”

mmmcdopud.

Clause 1, The Schedule, the Enacting
Formula and the Title were added, to
" the Biil

Shri Morarji Desal: I beg to move:
“That the Bill be pessed.”
Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted. -

FINANCE BILIL— contd.

Mr. Speaker: The House will now
resume further discussion of the
Finance Bill, 1858, on the motion
moved by Shri Morarji Desai on the
18th April, 1858, namely:—

“That the Bill to give effect to
the financial proposals of the
Central Government for the
financial year 1958-39. be taken
into consideration.”

Out of 8 hours allotted for general
discussion, 3 hours 26 minutes have
already been availed of and 4 hours
34 minutes now remain. It is now a
quarter past 12. We will go on till
5 o'clock and conclude the debate.
How long does the hon. Minister
want to take for the reply?

The Minister of Finance (Shri
Morarji Desai): I shall take about 45
minutes. My colleague, Shrimati
Tarkeshwari Sinha, will also inter-
vene and she will take about 15 to 20
minutes.

Mr. Speaker: It is going to be her
maiden speech, as a Minister. She
will take about 15 to 20 minutes. So,

* between them, they will take about

l hour and 25 minutes.

Shri C. D. Pande (Naini Tal): May
1 request you to extend the time by
one hour and a half? In that case the
Bill may be finished by tomorrow
evening, and we will have cne hour
and a half more. Because so far not
many Members have taken part
in the debate. If one hour and & bhaif
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are further allotted, you will be able
to accommodate more Members, than
is possible now.

Shri T. N. Singh (Chandauli): I
would further strengthen this argu-
ment. Nowadays, we do not refer the

Finance Bill to a Select Committee..

Formerly, we used to take the Bill
to the Select Committee and it used
to last twice as long as it lasts now,
once before the Select Committee and
once afterwards. So, it is but fair that
one hour and a half more are allotted
so that more Members may take part
and they may explain their points of
view. Opportunity for such expres-
sion may then be made available.
This is a very important measure.
After all, the Finance Bill is the most
important Bill that has to be dis-
cussed in this House, when the sup-
plies come from all the incomes and
receipts. Therefore, 1 would only
support the suggestion made by Shri
C. D. Pande.

Mr. Speaker: I can only say that
representatives of all parties and
groups are always invited to the Busi-
ness Advisory Committee and except
on their advice no time ig allotted.
As a matter of fact, 8 hours were
allotted, originally fixed, for the entire
discussion, both for general considera-
tion and the clauses. 1 suggested 12
hours and not one Member said that
12 hours were very little.

Shri Braj Raj Singh (Firozabad):
Even the Members suggested 12 hours.

Mr. Speaker: Very well, we all
agreed to have it at 12 hours, but no
Member came and said, “We want
more time”. I do not know what to
say, in the circumstances, so far as
this matter is concerned.

Shri Surendranath Dwivedy (Ken-
drapara): You were also authorised
to extend the time.

Mr. Speaker: No, not beyond 12
po\m. Anyhow, today, there is going
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to be an address by an eminent Swe-
dish  economist. Tomorrow  there
would be no time. We must finish
this. Four hours have been allotted
for clause-by-clause consideration.

The hon Members have been saying
and saying the same thing, since the
budget discussion started and the
general discussion started. Except the
hon. Members who have not spoken
at all—two of them have not spoken
at all—the others have been speaking
and speaking. There is no difficulty
at all. They have expressed almost
everything that can possibly be said
collectively, I am not talking of indi-
viduals. Anyhow I will try to do my
best to accommodate every Member
here as far as possible. Shri Subodh
Hansda will continue his speech.

Shri Subodh Hansda (Midnapur—
Reserved-—Sch. Tribes): Mr. Speaker,
Sir, the other day, I was saying that
crores of rupees could not be spent
for the welfare of the Scheduled
Tribes and the Scheduled Castes—
they remain unspent—in the first
Five Year Plan, and also the progress
made in that direction was also not
satisfactory. We all know that the
people of these communities are very
poor. Most of them are landless and
live in acute poverty. They maintain
themselves from hand to mouth by
doing hard labour daily. In these
circumstances, I do not think they are
in a position to participate actively in,
or contribute anything to, the deve-
lopment works and programmes. The
Government rules are also so rigid
that sometimes it is impossible to
agree with the terms and conditions
laid down for the achievement of
programmes. Therefore, I submit that
the rules should be relaxed, namely,
the rules that stand in the way of
developmental works. And if it
found that no contribution would be
available, then the Government should
come forward and see that the neces-
sary things are done in the righ
manner with their full cost.

Now, there seems to be somésthin
wmnl!nthemyot‘umlehm
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the machinery that are engaged in the
welfare of these people. So far as I
know, the personnel that work for the
welfare of these people have no
knowledge of the customs, the culture,
and the language of these classes, and
they do not have any knowledge of
their daily life. I do not think they
have any actual personal touch with
these people. Therefore, 1 think that
the progress that has been made in
this direction would be naturally very
slow. In the second Five Year Plan,
crores of rupees are going to be spent
for the development of these people.
And we have entered now the third
year of the setond Plan. I do not
think much could be done in this
Plan period also. So, I want to sub-
mit that the personnel who are engag-
ed in the welfare work of these people
should be specially trained for this
job.

In West Bengal, there are a few offi-
cers who are known as trible welfare
officers, who are posted in each dis-
trict. These welfare officers are to
work in other scheme besides their
normal work, and so they find little
time to come into contact with the
masses for whom they are meant. It
is a pity that most of these officers do
not know the customs, culture or
language of these tribal people. In the
circumstances, I want to submit that
the personnel who are to be engaged
in the welfare activities of the Sche-
duled Castes and Scheduled Tribes
should have extensive knowledge of
the people concerned, their way of
life, their culture, customs, language
and tradition etc. At the same time
they should have full idea of the
needs of different sections of the
' population and also different areas.
Central Government have started a
number of special multi-purpose blocks
!or the welfare of these people and
to raise the economic and social stan-
;dard of these people. These
“ have been started which the co-ordina-
+tion of the Community Development
Iﬂnhtry But [ am really surprised
f,Wmhtthereunotnmlolpedn
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tribal block in West Bengal where
there are about 168 lakhg of tribal
people, I do not understand why
there should be this sort of discrimi-
nation and unsympathetic attitude
shown towards the tribes of West
Bengal. It may be that the Govern-
ment are under the impression that
the tribes of West Bengal are far more
advanced than in other parts of the
country or they have been brought
to the standard of the advanced sec-
tions of the population under the first
Five Year Plan. If this is the impres-
sion of the Government, then, I feel
the Government have no idea of these
people. It is really very unfortunate.
I would like to say that there are
areas where the people are still as
backward as they were in the pre-
independence days. Therefore, I
humbly request that the Government
should not close her eyes to the needs
of these people, but should start 3 or
4 new tribal blocks for these people
in order to raise their social and eco-
nomic standards.

These blocks have come into being
in almost all the States and these
blocks are meant for taking up inten-
sive work in tribal areas. The area to
be developed is fixed at about 200
square miles with a population of
25,000 by the Planning Commission, but
I am really surprised to see that this
privision is not maintained in many of
the States. Like Orissa, the areas
have been increased to about four
times and its population accordingly.
Some of the blocks are not within the
compact tribal areas. This, I feel, is
highly objectionable. Even the Com-
missioner for Scheduled Castes and
Scheduled Tribes in hig report for
1956-57 has pointed out that this pro-
vision is not maintained by many of
the States, which is really objection-
able. If these blocks are to make
success, then the workers who are to
be engaged in this work should be
recruited locally from the community
for which they are to work and from
the area for which u:cy-retovwrk
and they should given spécial
tninkuforthinjo‘b. i.e.ﬂnylhmm
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have extensive knowledge of the
traditions, culture, language, eic, of
these people.

I would like to say something about
the ex-criminal tribes. Rs. 4 crores
have been set apart for the resettle-
ment of these people. We all know
that these people are all habitual
offenders and unless something is done
to mend their ways and activities of
life, I do not think they could be
settled in life, and also if some pro-
vision is not made to earn their Hveli-
hood it is useless to spend crores of
rupees for these people. Colonies have
been started and houses have been
built, but I do not know whether any
provision has been made for them to
earn their livelihood. In my consti-
tuency, there are three such colonies
and houses have been built there.
But there is no provision for them to
earn their livelihood. A few acres of
barren lands have been given to these
people which yield nothing. Natural-
ly, these people have no sources of
income and they have to maintain
themselves by adopting their own
procedure i.e. their criminal proce-~
dure. So, I want to submit that there
should be some provision or some sort
of arrangement so that these people
could earn their bread.

I would like to say something about
the Central Evaluation Organisation
This organisation is strengthened and
enlarged by the appointment of num-
ber of Assistant Commissioners for
different zones. But I could not
understand what their actual powers
are or what their functions are. These
officers tour round the country, col-
lect information and report it to the
Government. for taking necessary
action. A number of complaints are
lodged with the officers for taking
necessary action by various organisa-
tions and individuals, and they also
come across a number of problems
which need immediate solution. But
these officers have no power to solve
thegse problems or for taking any
action. They simply report it to the
Government for taking necessary
action. But the result is that some-
times action is taken and sometimes it
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is totally neglected. Therefore, I sub-
mit that these officerg should be given
some sort of wide powers, 80 that they
can do something in this capacitq, I
am sure, if they are given this power,
many things can be solved very easily
and without delay. I hope the Gov-
ernment will surely look into this
question.

Then, there ig the Central Advisory
Board at the Centre to advise the
Government regarding tribal matters.
But I am surprised to see that there
is not even a single tribal member
from West Bengal where there are 16
lakhs of tribal people. I do not find
any justifftation for not taking any
member from West Bengal into this
Board from the Tribal community.
Therefore, 1 request the Government
to look into this question.

There are lakhs of tribals left out
from the list of the Scheduled Tribes
in many of the States and they have
been included in the list of backward
classes. Naturally these people are
deprived of all the facilities enjoyed
by the tribals from other parts of the
country. In Assam, there are lakhs of
Santhals, Mundas, and Orangs.
They have been left out, because the
Assam Government have not recom-
mended them for inclusion in the list
of Scheduled Tribes. I could not
understand why they have not recom-
mended. Probably because they have
migrated from other parts of the
country, that is why they are not
recommended for inclusion in the list.
I know these people have permanent-
1y settled there and participated in the
last two general elections. So, I do
not find any reason for their being
excluded from the list of Scheduled
Tribes by the State Government. Y
hope Government will look into this
question and take necessary steps to
include them in the list of Scheduled
Tribes.

Regarding education, free education
is enjoyed by the Scheduled Castes
and Scheduled Tribes in almost all
the States. But I am really sorry to
say that in West Bengal, therg is no

L ]
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such provision for the Scheduled
Castes students. This matter has been
brought to the notice of the Govern-
ment 8 number of times, but there is
no result. So, I request the Govern-
ment to gee that the students of this
community should get free education
up to the secondary stage. The Cen-
tral Government is awarding scholar-
ships for the students of these com-
munities for education of a higher
standard, but these scholarships are
awarded in such a manner that most
of the students have to give up their
studies, because they could not afford
the expenses of their education.
These scholarships are® awarded
Almost at the fag end of the financial
year and naturally these poor stu-
dents have to give up their study. So,
I request the Government to makc
arrangements, so that the ‘scholarships
are awarded at least quarterly, if not
monthly.

Then, I do not think there iz any
reservation for admission into the
technical and medical colleges,
sponsored by the Central Govern-
ment for the students of the Schedul-
ed Tribes. The students are admitted
into these institutions according to
merit. The students of these communi-
ties generally do not come up to the
standard or they cannot compete with
the other students. Therefore, these
students are deprived of from getting
admission into these colleges. So, I
request that at least there should be
some reservation for the students of
these communities, so that they can
have a chance of getting admission
into these institutions.

I would like to say something about
the recommendations of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes. In his report for
1956-87, there was a suggestion that
“there should be reservation of seats
.in the local bodies and gram pancha-
yate. This suggestion was given to
‘the State Governments for imple-
mentation. But I do not know whe-

\ any State Government has
wfroplemented this suggestion or taken
- [

any action in reagard to it. So far as
I know, there is no such reservation
in West Bengal. Now the gram pan-
chayats are coming into bemng ana
certain powers are given to these
bodies, These bodies are responsible
for the development and upliftment
of the villages. Even in these bodies
there is no reservation of seats for
these communities. If these commu-
nities are not represented in these
bodies, there will be nobody to look
after the interests of the Scheduled
Caste and Scheduled Tribe people.

1 want to say one thing more about
the Report of the Commissioner for
Scheduled Castes and Scheduled
Tribes. This report is submitted to
the Government and it is being dis-
cussed in this House every year. There
were a number of valuable sugges-
tions and recommendations in the
report for 1956-57. There was one
suggestion that the report should be
discussed in all the State Assemblies
so that the States’ reactions could be
understood. But, so far as I know,
no State Government has agreed to
this proposzl, and I do not understand
why. The State Assemblies will be
the real forum for discussion of this
report, because it containg a number
of suggestions which have to be imple-
mented locally. I feel that perhaps
the State Governments are not so
much interested in the welfare of
these people and in solving the pro-
blems that stand in the way of their
upliftment. So, I request the Gov-
ernment to take necessary steps £O
that this report could be discussed in
all the State Assemblies and their
reactions could be understood by the
Centre ag well as by the members of
this House.

Lastly, I want to say something
about the services. There is reservs-
tion of a certain percentage of posts
in the services for members belong-
ing to the Scheduled Castes and Sche-
duled Tribes. But it is found that
even this small percentage is not
maintained every year. I do not know
why and how it happens. 8o, Gov-



ernment should devise ways and
means whereby at least this small
percentage of reservation is maintain-
od and filled up. If the Government
really wants, it could easily be filled
up. Every year a number of candi-
dates appear before the UPSC and the
State Service Commissions for inter-
view for various posts. A majority
of such candidates are disqualified on
various grounds. I feel that if these
candidates are taken in and given pro-
per training, they will surely come up
to the standard and serve the country
to their best ability.

Lastly, I beg to remind that ten
years have pa:sed after independence.
But we do not not know how much
progress we have made in the direc-
tion of welfare of these people up to
date. It is true that crores and crores
of rupees have been spent for the wel-
fare of these people. But that should
not be the yardstick of the progress
of the community. We must see what
material gain they have achieved in
their practical life. Therefore, I sub-
mit that Government should consti-
tute a small committee with the mem-
bers of Parliament to assess the work
done up to date by Government and
the progress made in this direction.

With these few words, I conclude
my speech.

Shri M. R. Masanli (Ranchi-East):
Mr. Speaker, the discussion of the
Tinance Bill provides a suitable
opportunity to consider one's approach
to the pattern of taxation prevailing
in this country. When one makes this
approach, naturally one bases it on
one’s own outlook or, what might be
called, philosophy or way of life. And
when one approaches it from that
point of view with one’s own back-
ground, it is often alleged that one
does it either from the point of view
of socialism or of private enterprise.
{ believe that this is a false issue and,
i I may say so with all respect, it is
a red herring trailed across the path
to divert attention from more perti-
nent issues which really confront this
country.
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So far as socialism and private
enterprise are concerned, I do not
think that either of them exist today
and I for one am rather indifferent
about both there are elements of
socialism one likes and elements of
private enterprise which nobody can
deny. This issue is as dead as the
Dodo. On the one hand, private
enterprise has been changed out of
recognition in countries where it has
thrived in the last hundred or fifty
years and private enterprise today is
something entirely different from
what it was in the days of Xarl Marx.
On the other hand, socialism also
which was once just a dream which
one would like to dream, has now
been tried‘out and it has come out
with a different kind of face, a face
which is increasingly recognized as
State Capitalism, not different in its
moral qualities but, if anything, worse
than the private capitalism which
preceded it.

Therefore, the real issue is not one
of socialism vs. Private enterprise,
But there is a real issue from which
we can approach the problem of
taxation, and that isuue is: how
much should the State do in the
economic sphere and how much
should be left to the enterprise of
the people, or what are the legiti-
mate roles or spheres of influence
and activity of the State and the
people?

Now, this is very directly related
to the problem of taxation. because
taxation is one of the many ways
in which Government and Parlia-
ment can decide how much money
should be left with the people for
them to invest and how much should
be taken away from the people so
that Government can invest it in
channels which it considers to be
productive or of national importance.
Now, this is the issue that is emerg-
ing. People are taking new stands.
The issue is one of concentration of
power. Many of us feel that if
power is concentrated—political and
economic power are combined-xin
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the same set of hands, there is a
danger to the democratic way of lite
that is embodied in our Constitution,
The policeman becomes the employer
in 2 way and the employer becomes
the judge in his own cause. In
other words, where there is only
one employer in a country, there
is no one to whom you can appeal
from that employer when he
also happens to be the Gov-
ernment. This in its extreme
form shows that total State activity
is not compatible with freedom of
choice or individual liberty. Now.
nobody in this country is suggesting
at this stage total State activity. But
everything is a matter o! emphasis
and there are limits beyond which
one may not safely progress. Now.
socialists are re-evaluating their
concept in this light—Normal
Thomas in the United States of Ame-
rica, Huge Gaitskell in England
Ignazio Silone in Italy and Acharya
Vinoba Bhave and Jay Prakash
Narayan in our own country. Those
who formerly held these views have
been re-evaluating their concept as
how to reconcile State activity with
the democratic way of life.

Many of us were socialists when it
was not fashionable or paying to be
socialists. But now, when it is easy
to be a socialist, one has to consider
whether all the methods of socialism
are as valid as one thought them to
be. I for one believe in the object-
tives of socialism. But I think that
the old traditional methods of social-
ism are defecfive and I do not think
that they will take one towards the
socialist goal. 1 was affected by
Mahatma Gandhi's concept of trustee-
ship. I got interested in this theory
as far back as 1945 and I think that
the best that the country can do at
present is to put emphasis on it
when it moves towards a free and
equal society. Now, one might say
that the issue raised is of an academic
nature at this stage. Perhaps it is.
But there are others who do not
thigk it academic even today. Here

let me just quote a phrase from
Acharya Vinobha Bhave in a recent
issue of ‘Bhocdan’, about the trend
as he sees it in this country. Accord-
ing to him:

“Actually power and responsi-
bility have got concentrated in
the hands of a very few at the
apex. Today a handful of peo-
ple, that is, not more than five
or six have all the initiative and
power in their hands. The rest
are just yes men, A small mis-
take of judgment on their part
can destroy and bring misery to
countless individuals. Government
have power over the entire life
of peoples. There is hardly a
sphere of life which is absolutely
private and personal. This is a
dangerous state of affairs.”

And there are others like my
friend Jay Prakash Narayan, who
said recently in Bombay:

“l want the people to do more
and the Government to do less.
There is need for decentralisation
of power.”

That is a sentiment with which I
would agree. It is an approach, not
of private enterprise vs. Socialism,
but of considering how much the
State can and should legitimately do
and how much of the money that
people are earning should be left in
their pockets for them to spend or
in the way they would like to
participate in economic activity. It is
in that light that I approach the
taxation policy of this country and I
hope that the distinction between soci-
alist objectives and the methods of
socialism will be better understood
in certain quarters.

Now, what is the pattern of taxa-
tion in this country? The Planning
Commission suggested a good starting
point when the Second Plan was
framed. The Planning Commission in
the Second Plan proposed an addi-
tional tax revenue of Rs. 800 crores
over the period of the Plan, Rs. 830
crores from increased yield wat the
existing rates of taxes and Rs. 480



sion three years ago to be the maxi-
mum possible taxation without mate-
rial injury to the national economy,
They themselves said that to go be-
yond this would be to hurt the coun-
try and its economy. Of this Rs. 450
crores, spread over five years, Rs. 225
crores was to be in the Union Govern-
ment’s sphere and Rs. 225 crores in
the States’ sphere—an average of Rs.
45 crores of additional taxation per
year at the Centre, This was what
they considered the safe limit.

Now, let us see what has happened
since that limit was set. Shri Chinta-
man Deshmukh raised Rs. 30 crores of
new taxation, and last year Shri T. T.
Krishnamachari raised further new
taxation of Rs. 80 crores, totalling
Rs. 120 crores. And thus the safe
limit of Rs. 45 crores of new taxation
a year was well and truly passed.
And this year, again, the additional
taxation that was imposed last year
is continued; Therefore, we are well
beyond the Rs. 45 crores of new taxa-
tion per year which the Planning
Commission themselves had consi-
dered to be adequate and safe.

The Planning Commission, when
they made the Plan. could not be
accused of timidity; they could not
be accused of pegging their targets
very low, whatever else one might
think. And yet this was their limit.
1 am pointing out that that limit has
been passed and we are well beyond
the safe limit of taxation.

To look at it another way, a more
superficial one perhaps, there are
nineteen kinds of direct taxes known
to be in existence in any part of the
world. Of these nineteen, most
countries use from six to ten. India
has the distinction of using more of
these taxes than any other country,
namely, fifteen out of the nineteen
known forms of taxation. all at the
same time.

Now. one feels that this budget does
not show an adequate recognition of
‘these facts. 1 am aware that the

23 APRIL 1058

Finance Bill 10874
present Finance Minister toock over
the portfolio after the budget was
framed and introduced, and so far
as he is concerned this is accomplish-
ed fact. Nor can one legitimately
and reasonably expect him to undo
the budeet half way through the ses-
sion. So it is not a criticism of the
present  Finance  Minister. It is,
however, appeal to him with the
fresh mind that he brings to this
portfolio— and I feel that this porte
folio could not be in safer and better
hands it is for him to consider whe-
ther what has been done last year
and what has been done this year
really fit into the needs of this coun-
try and the safety of its economy.

What is the level of taxation? So
far as taxes on individuals are con-
cerned. on those in high income
brackets they are the highest in the
world or about the highest in the
world. Many countries which use
the same taxes as we do, like the
Wealth Tax, have placed a ceiling on
direct taxation. They have said that
no one individual would be made to
pay more than 75 or 80 per cent of
his total income by way of taxes in
a year. Professor Kaldor, whose
name was used to justify the Wealth
Tax and Expenditure Tax, had him-
self stipulated that 26 per cent of a
man’s assessable income should be
left in his hands at the end of the
year: in other words, that 74 per cent
should be teken away and the rest
should not be touched. But accord-
ing to the present taxation in India,
100 per cent, and even 120 or 130 per
cent, if a case arises, can be taken
away. In other words, direct taxa-
tion can exceed his income and
encroach into his past savings or
capital,

Sweden, which has the highest level
of taxation in many ways, prescribes
a limit of 80 per cent—something
beyond which you cannot go against
one man in one year. Norway does
the same. And in West Germany
and Holland also, though in different
ways, the ceiling is placed at 80 per
cent. Among the amendments that

. .
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I bave tasbled to the Finance Bill,
there is one which tries to introduce
the Swedish or the Norwegian pat-
tern or the Kaldor pattern if you
like to call it, by stipulating that the
direct taxes imposed on one individual
in a particular year should not exceed
80 per cent of his total income. I
do hope the Finance Minister will
give consideration to that, not because
it is important for many people, but
because in & way it symbolises a
reasonable, moderate attitude towards
this matter which has been lacking
in the past years.

Corporate taxation, which is more
important, because it involves invest-
ment and development of the coun-
try, is also in India above the highest
in the world. The combined income,
Wealth and divident tax works out to
between 81 and 56 per cent. This,
again, is among the highest in the
world. It is exceeded only by the
U. K. where 57 per cent. is touched at
the top Sweden has 568 per cent,
United States 51 per cent, West Ger-
many 41 per cent. and Japan 39 per
cent. So we are just next to the UK,
while not being in the position of
industrial development which the UK.
has enjoyed for many years.

Similarly, indirect taxation through
excise duties levied last year has been
disproportionately high, Many of us
opposed the excise duties last year. 1
remember we divided the House. But
Parliament passed the excise dutfes.
We bow to them. But the fact
remains that all the taxes, direct and
indirect, whether on the rich or on the
poor, have exceeded the Ilimit of
safety.

The question arises whether the law
of diminishing returns has set in. This
is a matter of opinion. I would only
quote from an article written by a
Minister of the Government, Shri A.
K. 8en, which was published in the
Economic Journal of the AILCC. on
November 18, 1987. And what he says
there applies today because no rellef
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lnﬂw'tlx.tion that puvlﬂd in
November 1857 has taken place or is
proposed. This is what Shri A. K. 8en,
a Minister of the Government, mays
there:

“The yield from Income-Tax
indicates the operation of the law
of diminishing returns. The struc-
ture of Income-tax is tending to
reduce the incentive of the entre-
preneur to work more and eam
more.”

Then he goes on to say:

‘“While the incidence of tax
burden increased in India, there
was a fall in the number of asses-
sees, indicating that the law of
diminishing returns has already
set in. In other countries more
taxes are paid where there are a
larger number of assessees. Such
trends indicate that in India the
sources of personal income are
drying up. And the policy of
progressive increased taxation has
not been yielding increased reve-
nue. Government will not be able
to realise increasing yield of taxes
unless the income of the people
expands at the same time at least
proportionately.”

In so far as indirect taxes are concern-
ed. Mr. Sencomestothesamecon—
clusion:

“As the total yield from In-
come-tax is falling, Government
are depending more on taxes on
consumption expenditure which
would ultimately lead to a dimini-
shing return from this source
also.”

Sir, I have cited this opinion bacause
1 do not suggest that anything that !
might feel is of very much importance.
but when a Minister of the Govern-
ment has come to these conclusions.
certainly his conclusions deserve care-
ful examination and thought.

The effect on savings of all this is
very direct. The fact that we were
not able in the last two yesrs to ralse
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the savings that were anticipated by
the Planning Commission is on record.
The fact that we do not propose to
find them this year also has been
conceded, up to a point though not
adequately, by the Finance Minister’s
predecessor. The Study Group of the
Planning Commission has dealt with
this point directly in a publication
called The New India where they
say—here again I am quoting from the
Study Group on the Planning Com-
mission:

“The dilemma is that it Govern-
ment takes teo much in taxes and
loans it will dry up money need-
ed by Private enterprise for ex-
pansion.”

This is the dilemma, and the facts
have already shownm that it is in the
operation. It is, therefore, Sir, that I
suggest that with this pattern of tax-
ation which has gone beyond the needs
of the case, a thorough re-examination
from scratch, with a clean mind, with
an open mind, is necessary, so that we
may not be bound by the preconcep-
tions of the past year or two.

Finally, there is a very important
reason why the taxation structure
needs to be re-examined and over-
hauled. And that is the increasing
awareness in our country and in Gov-
ernment of the need for investment in
this country of foreign equity capital.
I am very glad that in recent weeks
and days this awareness has been
given expression to boldly and
straightforwardly. But then, if we want
foreign equity capital to come to India,
bave we done anything in this buAdget
or are we proposing to do anything
which will make the climate more
acceptable for it? Last year, on 27th
November, 1937, while opening a de-
bate on the Finance Minister’s visit to
America and the Western countries, 1
had occasion to list half a dozen con-
crete detailed measures of a rather
modest nature which would do some-
“thing to attract foreign capital to this
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country. It is not important what
my suggestions were. But those
suggestions were repeated, more o
less in similar terms, by an
important report commissioned by
the Finance Ministry themselves
from the National Council of
of Applied Economic Research in
Delhi. And the report of the Council
has been made available to Govern-
ment and is before it for many months.
That report makes many concrete sug-
gestions for modifications which would
help foreign capital to come to this
country.

I am sorry to say that in this budget
not one of the suggestions have been
given effect to, not even the smallest
or the most insignificant, On the
contrary, there is one change in this
Budget which I hope will be dropped
as it moves exactly in the opposite
direction from the recommendations of
the Council of Applied Research and
the recommendations of the Indus-
trialists’ Delegation to the United
States and Europe contained in  their
report to Government last year. It
was felt that the relief given to foreign
personnel in this country was too res-
tricted. Because it was restricted to
technicians, managerial personnel,
whom we may call technical in a
certain sense and whom we also need
unfortunately at this stage of our
economic development, were ruled
out from the benefits of certain con-
cessions of current taxation. One
would have thought that the techni.
cians’ definition would have been wide-
ned to include essential managerial
personnel, but one israther upset to
find that the suggestion made in the
Budget is that the definition of techni-
cians should be further narrowed
down, far from making it elastic to
meet the existing cases which have
been brought to the attention of the
Government. Now less foreign techni-
cians will be able to get these benefits
than were able to get last year. This is
very unfortunate way to meet sugges-
tions made by a learned body whom
Governraent had invited to make pxo-
posals in this behalf.
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‘I now come to a concrete point on
‘which I would like to say, something,
and that is the important issue of the
development rebate. The history of
the development rebate is that, since
the end of World War II, there was a
tremendous increase in the cost of
plant and this increase in the cost of
plant was accentuated by higher rates
of taxation. This made it difficult for
joint stock companies in the industrial
field to set’'aside out of profits adequ-
ate sums for replacement or expan-
sion of plant which they needed. There-
fore, the Finance Act, 1955, gave a
development rebate, f{.e. an assessee
installing new plant was given &
special taxation allowance in respect
of the year of installation. The quan-
tum of this allowance was 25% and
half of this, i.e., 12§%, was roughly the
saving in taxation to the party putting
up a new plant. This rebate was in
respect of expansion that had already
taken place and not for future ex-
pansion. The amount was available
jmmediately for the repayment of
debts or obligations undertaken in
ereating this plant.

This year, the Finance Bil had
some amendments on this subject. I
am very glad that the hon. Finance
Minister in introducing this Bill in the
House has been good enough to appro-
ach this problem with an open mind,
and if I may say so, also the amend-
ments that I had tabled before he
made his speech. I would say that
the amendments that he has intro-
duced go half way, and I am very
happy that he has done so. 1 think he
has shown an understanding of the
facts that were placed before him.
But I wish that he would realise cer-
tain dificulties. I would mention cer-
tain difficulties that still remain so
that he might even now consider
whether further trimming of this pro-
posal or provision is not possible.

The original proposal was that the
whole of the development rebate
should be debited to the profit and
loss .ee:nmt. Now the hon. Finance
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Minister has said that 73% or three-
fourths may be so debited. This un-
doubtedly takes away some of the
deterrent effect on investment which
the original proposal would have had.
If a company makes a small profit,
say of Rs. 2 crores and their develop-
ment rebate is Rs. 10 or Rs. 15 crores,
then obviously if only three-fourths
of the profit has to be debited in the
first year, 25% remains for distribution
of dividend. The shareholders of the
company will not be penalised for go-
ing in for economic development in
the same drastic way as if the Finance
Bill had remained as it was originally
introduced. So, some concession has
been made. But even so the position
today remains that a company which
wants to go in for expansion if it goes
to the shareholders and say: *“We
want to go in for so many crores ot
expansion. We shall get a develop-
ment rebate but the price of the rebate
will be that for two or three years
you will not get any dividend”, I
think there are few groups of share-
holders, however partiotic they might
be, who will cheerfully agree to such
a proposal. They will say: ‘“Why
should we be punished if the country
needs expansion? Why should we be
denied a dividend?”

When expansion takes places the
normal functioning of the plant is
affected, either it stops or the produc-
tion goes down to half, one-third or
one-fourth in the year when the plant
is installed. In the very first year,
one cannot afford to find these funds.
I had tabled an amendment to the
effect that only the tax saving should
be put aside and debited to the profit
and loss account. That would be fair.
The Electricity Act, which deals with
this matter, provides exactly this
precedent in that only the tax saving
element, ie., 31§4%, is to be set aside,
that is, the money that the Govern-
ment gives to the party cannot bde
distributed but the company’s own
money is not interfered with, I still
feel, and with all respect suggest %
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the hon. Minister, that the EKlectricity
ACt provides a very good and fair
model and that 51§% or whatever be
the tax saving element shouid be the
amount which should be put aside, and
not 75% which is well in excess of
that amount. However, if the hon.
Minister does not accept the sugges-
tion, 1 will not press the amendment
because 1 realise that he has partly
met this difficulty.

But, one thing which does need
amendment, and I would urge of the
Finance Bill is that part of Clause 10
which says that for ten years after the
installation of the plant cannot sell
or transfer it to anyone except to the
Government. This does not appear to
me to flow from the amendments that
the hon. Finance Minister has intro-
duced. There are occasions such as
amalgamation or the scrapping of
obsolescent plant which may take
place in less than ten years sometimes
and the mortgaging of the plant which
is a transfer in law, when it should
be enough if Government’s permission
is obtained. What I am suggesting to
the hon. Finance Minister is: Why be
s0 rigid in demanding that the plant
should be transferred to Government?
Will you agree if, instead of transfer-
ring it to Government, it may either
be transferred to Government or
transferred to somebody else with the
approval of the Government? Transter
with the approval of the Government
would be perfectly adequate to stop
any abuse or misuse of this
concession. Buying plant every year
and selling it would be abuse of the
development rebate system. Taking
it three or four times in ten years is
not a practical proposal, but the
amendment that I am suggesting t.e.
“t0 Government or with the approval
of Government” would meet this
difficulty because Government would
not approve of quick purchases and
sales for the sake of making profit out
of the development rebate. I do think
in all sincerety that this amendment,
which says that a private party cannot
sell or transfer the plant to anyone,
- but only to Government or to any

23 APRIL 1958

Finance Bill 10883
other party with the approval of the
Government, should be acceptable to
the hon. Finance Minister.

Then 1 address one last enquury to
the hon. Finance Minister as to certain
facts, When 1 spoke in the Budget
Debate I had given certain figures in
regard to deficit inancing, from official
records which appeared to be accurate,
Those figures were that during 1956-
57 there was deficit finance of the order
of Rs. 216 crores. In 1957-88, it was
Rs. 380 crores, and in 1958-59, accorde
ing to the Government there will be
deficit finance of Ras. 205 crores but
according to me, because of short-
fall in savings, ther2 will be deficit
finance of the order of Rs. 300
crores. So, I arrived at a total of
Rs. 896 crores of deficit finance in
the first three years of the Second
Plan. Now, the hon. Finance Minis-
ter’s predecessor in reply gave a total
of Rs. 760 crores in the first three
years of the Plan. He did not break
it down year by year but in  his
speech, quoted on page 7380, he says
that he expected a figure of Rs. 380
crores for 1957-58 and the figure for
1958-59 is in the budget, ie,
Rs. 205 crores. That leaves during
1956-57 a deficit inance of only
Rs. 175 crores. I have never seen that -
figure quoted by Government or by
the Planning body up to this day ana
1 am puzzled as to where this figure
comes from. Since that debate, the
Hindustan Times in a well-informed
article on 1st April, 1858, has given
these figures. For 1956-47 it gives the
figure as Rs. 250 crores, for 1967-58 as
Rs. 400 crores instead of Rs. 380 crores,
making it Rs, 630 croresin thefirst
two years, contrary to the hon. Finance
Minister's predecessor. It would bhe
good if the country could know the
official figures of deficit finance for the
last two years and for the curreat
year. When the hon. Finance Mints-
ter replies, I hope he will clarify this
matter because I think the country has
every right to know how much deficit
finance has actually taken pl.lec indhe
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last two years and what is proposed

in the coming year.

Shri C. D, Pande: Mr. Speaker, Sir,
it is indeed rather fortunaté for the
hon. Finance Minister that he has th:
easiest time this year. Unlike former
years, the Finance Bill is not encum-
bered by substantiei amendments o
such revenue acts, like the Excise
Duty Act or the Income-tax Act
That is a good feature of this year's
Finance Bill and we welcome it. 1
have to congratulate the Finance
Minister on various things that he
has done; from the time of assump-
tion of office he has taken certain
measures which have been welcom~
ed by the industrialists of this coun-
try.

18 hrs.

Apart from these there are certain
things which he has totally omitted
w0 do. The first is the raising of the
income-tax exemption limit. The
Finance Minister, along with the
Prime Minister, made emphatic state-
ments that there is no room for rais-
ing the exemption limit. In spite of
their emphasis on this point, I still
maintain that there is a case for
raising the income-tax limit in the
lower level.

Two years ago it was Rs. 4,200,
Things are much worse than they
were two years ago. Life is more
costly today than it was two years
back. It is said that people have to
know that the Plan is on, that they
have to contribute their mite for the
success of the Plan. May I ask: are
they not contributing a great deal by
way of excise duties? Everything
that they purchase, everything
that they consume is paid for and a
certain part of"it goes to Government
in the shape of excise duties. The
high cost of living itself is enough
indication of the fact that people are
aware of the Plan. Therefore, to tax
them further is not justified.

All of us know that the Pay
Commission, as an interim measure,
has fecommended Rs. § per month to
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Either the decision to giv
additional relief of Rs. § per month
is wrong, or the Government deci-
sion to lower the exemption limit.
the category requires a relief of Rs.
§ per month, the amount they are
asked to pay by way of income-tax

é
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ion, be definitely raised to Rs. 4,200,
because life is costlier and there is
no case made out for lowering the
limit,

The Finance Minister and the
Prime Minister were emphatic last
year and the House kept quiet. But
I want to raise this point that this
question should be reopened and the
limit should be raised to Rs. 4,200. It
is said that in England the limit is
much lower than this. First of al), 1
question this statement, because even
in England it varies from £300 to
£450, the old age limit being
£450 and for unmarried persons £300.
Those who are aware of the social
conditions obtaining in England
know that in England life is quite
different. Social life is well organis-
ed; it is cheaper to live in England
with a certzin standard of living. X
you want to live in g high standard,
it ig cheaper to live in England, with
the same amount of money, than it
is here. There are s0 many things
provided by the State: medical aid,
cheap transport etc, ete. It is much
cheaper to travel in London than in
Delhi. Therefore, comparison with
foreign countries is not on all fours.

Apart from thiz English social life
is quite different. Have you ever
seen a single dependant in an Eng-
lish family? Ne girl, or no boy whoe
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{s more than eighteen is allowed to
stay in the parent’s house. A girl
a8 soon as she reaches the age of
eighteen has to pay for her board-
ing end lodging in her own father’s
house. Here there are nephews and
nieces, parents and grandparents,
father's relations and mother's rela-
tions all to be provided, and you can-
not ignore the responsibility. There-
fore, to quote the English system that
because there is a limit of £300 it
should be followed in this country,
i{s absolutely wrong. I hope that the
Finance Minister, in spite of the em-
phatic remark of the Prime Minister
will reconsider this matter and rais:
the limit to Rs. 4,200, if not more.

This is only for raising the limit
of income-tax. But there are maore
fundamental things which are expect-
ed from the Finance Minister. He
fias to lay proper emphasis on the
economic policy of this country. Of
course, we all know that we have
made clear our economic policy. It
fs a policy based on mixed economy.
This has been reiterated in wvarious
resolutions from time to time. We
do stand by it, but a proper emphasis
has to be laid on it. There are, for
example, three categories of indus-
tries in thiscountry. Apart from the
Railways and Posts and Telegraphs,
there are the iron and steel, electri-
city, coal and many other industries
of this type. In this sphere we want
that the State should zealously guard
its interests and make the sphere
so prosperous and well-managed
that the people should say that the
private sector should emulate the
public sector, and take lessons from
it.

Then there is the second category
of industries. If Government thinks
{t convenient, it can take thase indus-
‘tries. If the private sector has the
capacity to run them, they may do
s0. It is a mixed category. ‘Then
there is the third category which 1s
wholly left to the private sector,
Aguin and again it is mentioned in
this House as well a3 outside that

22 APRIL 1963

Finance Bill 10886
the private sector is being given cer-
tain benefits at the cost of the pub-
lic sector. I think it is 2 wrong
notion to believe that there is any
difterence between the State sector
and the Public sector, because in this
country it is all national sector. Who
does not know that even the private
sector, if it is well managed, and
provided the taxes are properly col-
lected, would pay 50 per cent. of the
profits to Government? Thus every
textile mill, or jute mill or tea gar-
den belongs more to Government
than to the shareholders, provided
you realise the taxes properly. My
hon. friend Shri Ranga knows that
under the Corporation Tax 51 per
cent of the profits of limited com-
panies to Government; so that if a
company earns Rs. 2 crores as pro-
fits, one crore belongs to Govern-
ment and the other crore goes to the
shareholders. Even on that Rs.: 1
crore which goes to the sharehold-
ers they have to pay income-tax, to
the extent of 80 per cent. or more as
Shri Masani suggested a few minutes
ago.

1 do agree that severe measures
should be taken to realise the taxes
from persons from whom they are
due and there should be no leniency
shown as far as collection of taxes is
concerned. Having decided that the
industries will be managed on a cer-
tain principle, and having apportion-
ed the spheres as between the pub-
lic and the private sectors carping
criticisms and complaints that the
private sector is encroaching on the
public sector is not justified. The
State is too big and too powerful to
harbour any grudge against the pri-
vate sector. The private sector be-
longs to Government and very exis-
tence is dependent on the pleasure of
the Government. Therefore it is the
duty of the Government to see that
both prosper.

Apart from this I have got another
pet theory. You are curtailing - the

consumption of consumer ;m
Cmumugoodsmbein;wod
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in lesser quantity, comparatively of 18'3 yards per capita, by 1960.

lpuk!ng than they should be. My

u that the Plans will last
lormlnyyenu You can ask the
people to curtail their luxuries; to
be austere to make savings for some
time. Our First Plan lasted for five
years; the second plan will last for
five years; then we may have the
third and the fourth Plans. You can=
aot expect people to practise aus-
terity the whole of their life. It is
very nice, it is very encouraging that
in this country we are establishing
big steel factories, big (fertiliser
plants, heavy water plants, big loco-
motive works,. We are proud of
them. If we go on doing this and
side by side we do not produce goods
ccesumea by the people, that would
be an unbalanced economy. What is
the aim of production by all these
big plants? The ultimate aim is con-
sumer goods. You must produce
food, you must produce cloth, you
must build houses and other social
amenities. Or, there is no use for all
these steel plants and big plants.
For example, this year and for the
last two or three years, there is a
tendency to slow down the progress
in the textile industry.

Shri Ranga: It is no selling. We
have got stocks.

Shri C, D. Pande: I am coming
to that. It is said that stocks are ly-
ing. My complaint is not that stocks
are lying. My complaint is that the
capacity to purchase has not gone
up correspondingly with the progress
of the Plan. You sgy that the na-
tional income has gone up and the
people are paying & bigger amount
as taxes, The aim of the second
Plan was that the people should be
in a position to consume 18'5 yards
per capita. Today, we have not even
reached 16:6. There is no possibility
of realising that figure. The pro-
gress is so slow between 1956 and
1957 and I do not see that even in
1988, we will reach that ngure. The
Becond Plan is coming to
sliter two or three years. w do not
sxpect that we will reach that limit

f

Therefore, my apprehension is that
we are not laying the proper em-
phasis on consumer goods. Of
course, there is some increase in
cement. Even in cement, the pro-
gress is slowed down. It is 8§ mil-
lion tons. It may be 6 or 7 miilion
tons. I doubt if it would be 14 or 16
million tons by 1961. Therefore,
proper emphasis has to be laid on
the production of consumer goods
also.

I am really afraid that Government
have not done anything and that
they have kept almost absolutely
quiet on the biggest problem facing
this country, that is the problem of
unemployment. There are ques-
tions now and then that the Mem-
bers ask the Government as to what
is the number of unemployed per-
sons. But, I say, the problem has not
been tackled as a major problem of
this country. We should give a
concrete shape to the solution as you
are doing for the Plan. You are
making a plan and then you are tak-
ing one step after another step. No
visible step has been taken with re-
gard to the tackling of the unemploy-
ment situation. This is a major pro-
blem of the country and the Govern-
ment should come forward with defi-
nite measures to eliminate un-
employment situation. This is a
major problem of the country and
the Government should come for-
ward with definite measures to eli-
minate unemployment at least
among the educated people.

My third point is, we think that
because we have found out the very
nice formula of deferred payment,
our problems are solved. This is an
erroneous idea. After all, what s
deferred payment? It is seccommo-
dation by a bank or by a firm or
foreign country for a certain number
of years, 8 or 4 or 8 years. In my
opinion, 1961 will be the most diff-
chit year. We think that because
payment is deferred till mi. avery-
thing is all right. The mdkﬂodell
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trend is like this. It is quite all right
that we gst over the present diffi-
culties. But, it is only putting off
the dificulty by 2 or 3 years. The
real substitute for deferred payment
is that we should invite, encourage
foreign capital. As we are sending
deputations to foreign countries and
asking them to lend us money, in the
same manner, we should invite for-
eign capital to come into this coun-
try. A suitable climate should be
created in this country. In my opin-
ion, foreign capital in this country is
much preferable to a loan of that
very size. Let me give an illustra-
tion. When we get a loan of Rs.
100 crores, and pay interest at 5%
per cent, in six years, we would
have paid Rs. 63 crores both by way
of capital and interest. If Rs. 100
crores were invested in  industries
either in collaboration with the Gov-
ernment or with private capital, you
only pay a reasonable dividend of 6
or 7 or 8 per cent. After payment
of taxes, I do not think there are
many companies which make more
than 8 per cent. You only pay 6 or
8 per cent as dividend. The sum of
Rs. 100 crores that they have spent
will be assimilated in the economy
of the country. We have seen that
in the last 50 or 60 years, the Briti-
shers or other people invested crores
and millions of rupees in this coun-
try. They have left this country.
They take away the dividend. Our
country is richer today and the
canals, etc. and all the plants that
you see in the country are there be-
cause the foreigners have invested
money and the industries are there.
Therefore, there should be a sys-
tematic campaign to encourage fore-
ign capital in this country. We should
not be ashamed. We should not
think that because the Americans
are investing money in this coun-
try, because the Germans are invest-
ing money in this country; we are
being bound down or that foreign
capital is invading this country. This
mentality should go. Our Finance
Minister Is in a position to tell this
House thal we are not ashamed of
this. We are not afrald of this fore-
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ign capital coming into this coun-
try. We are not afraid that a loan
from Russia or America is in any
way binding us hand and foot. As it
is not doing so, in the same manner,
any capital coming from other coun-
tries and being invested in this coun-
try will not bind us down. These are
the main things on which we should
lay the proper emphasis. )
Shri Naushir Bharucha said that
there are men who think that the
Plan is too ambitious. Some people
say that it is not ambitious. It is &
perfect plan and we are in a posi-
tion to fuifil the plan. Our country
has shown a remarkable capacity to
pay taxes. Who could imagine five
years ago that we could raise Rs.,
1000 crores a year apart from the re-~
gular budget. Every year we are
spending Rs. 1000 crores and it looks
as if we are doing nothing. I do not
agree with the people who say that
you cannot raise Rs. 4800 crores and
that your Plan is too ambitious and
so it has to be curtailed. In the two
years, we have already spent Rs.
1500 crores. We expect to spend Rs.
1000 crores this year. The progress
and the momentum will grow and
we will be in a position to spend the
balance of Rs. 2300 crores. I am con-
fident we will have the resources be-
cause the world is satisfied with our
sincerity to develop things. Our
solvency, our honour is so great and
we will get money from all parts of
the world without strings. There
should be no occasion for apprehen-
sion that our resources are short.
Our people are imbued with the idea
of helping our industries and there-
fore they are paying money, which
we could never have expected. No
Finance Minister in the past would
have expected that this couniry will
be willing to pay Rs. 1000 crores
every year. Even if a loan is taken
from other countries, it is 2 payment
by this country. Therefore, when I
say Rs. 1000 crares, I include the
loans which will also be a contribu-
tion from the country. That much of’
taxation the country can bear. ¥ you
can show resulh, the peoph will
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One set of people sy, you are
falling short of expenditure, you are
not able to spend. The same set of
people say, your resources are 100
small. We are correct in one thing.
We are Ialling short of expenditure.
It that is so, we should be glad be-
CAuUSeé our resources are not expand-
ing as we spend. My ides is, it is
better to spend less, but spend care-
fully. I want again to emphasise
one thing. There is room for sav-
ing in all departments of the Gov-
ernment. There is room to save at
least 5 per cent. Be it Bhakra~
Nangal, or Bhilai or Durgapur, a five
per cent saving can be done anyway.
There are many things to which Shri
Tyagi referred in his Budget speech.
There are many things in which a
greater percentage of economy can
be effected. Even if we put it at
five per cent throughout, since we
are spending almost Rs. 1600 crores
a year, we can save Rs. 80 crores; and
Rs. 80 crores every year is not a
small sum. Everybody admits that
there is room Zfor a saving of at least
five per cent. Therefore, economy
should be our watchword. But we
should not mind spending where its
full benefit is being derived by the
people and by Government.

In conclusion, 1 congratulate the
Finance Minister for his good luck
in having a clear and perhaps the
easiest passage for his Finance Biil
this year. At the same time, his task
is difficult because he has to give a
new shape and a new life to our
economy, and he hag to enthuse the
people that things are sound, that we
are not going down and that we are
not crumbling. He has to create

. that prestige and confidence in the
. people. I hope that as he has robust

" commonsense he has also got the
strength of power and strength of
- conviction and, therefore, he will
succeed. .

Dr. P. Subbarayan (Tiruchen-
gode): " 1 am only going to  deal
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. with the osss on ootton cloth with

which my part of the country is con-
cerned. Fortunately, the Commerce
and Industry Minister has amnounced
a rebate of a further anna, making
it to two annag on a yard, to hand-
loom cloth. It is welcome, but it
has been given only for two months.
I do not think this will help to clear
the handloom goods we have on
hand in the Madras State, where the
handloom weaver is very prominent.
This concession must at least last till
the end of the year.

There is another aspect of this
question which, I hope my hon.
friend the Finance Minister will con-
sider, and that is this. We must
not forget that most of the mills in
Coimbatore, Madurai and Tuticorin
etc. are all spinning mills, and they
depend for the sale of their yarn on
the handloom weaver. Therefore,
the question goes round in a vicious
circle. If the handloom cloth is not
sold, the handloom weaver does not
buy the yarn; and if the yarn is not
bought by the handloom weaver, the
yarn is left in the hands of the sapin-
ning mills. The result has been that
the Coimbatore mills have announc-
ed 25 per cent reduction in produc-
tion for the present, because there
is no market for their yarn. There-~
fore, unless something is done in the
matter of getting rid of this yarn
in sale to the handloom weaver, we
shall be in the position we are in
now, in spite of the rebate that has
been given by the Commerce and
Industry Minigter. This iz a point
which I hope my hon, friend the
Finance Minister will consider while
levying the cess on cotton cloth. The
reduced cess, no doubt is a good
thing because a lot of cloth has been
left in the hands of the mills, and
so, they have got to find a market
for it; I hope that this reduction
will find the market they need.
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I wish it were levied ad valo-
for the simple reason that it will
the user of the coarse and medi-
cloth. For, after all, a man who is
able to pay Rs. 35 for superfine cloth
need not consider paying a littla
more by way of cess, whereas & man
who buys a dhoti which is of 20 to 40
counts cannot afford to pay on the
yard a cess ad valorem would work
out better for the relief of the buyer
of such cloth.

£

I would also like to mention that
what is given as rebate would go only
to the co-operative societies, but more
than sixty to seventy per cent of the
weavers do not belong to co-operative
societies, and, thercfore, their cloth is
left in their hands, because of no
rebate being given. No doubt, we may
ask them to belong to co-operative
societies. I am all in favour of that.
But, at the same time, we must allow
for what is happening in the country.
Most of these people are unwilling to
belong to co-operative societies, but
etil! they produce the cloth, and it
has to be sold. If no rebate is given
to such cioth, they are not able to sell
it in competition with those who
belong to co-operative societies.

1 would, therefore, request the
Finance Minister to consider the
nuestion, and also the Commerce and
Industry Minister to pay a little
attrntion to this, because if it is their
desire and their will that the hand-
loom cloth should be sold, and the
stock that is in the hands of the hand-
loom weaver should be cleared, then
it is up to them to find a remedy for
such cloth being cleared; and the
only way it can be cleared is by
giving the rebate to all handloom
weavers and not merely to the
weavers who belong to co-operative
eocieties,

So, there is the case of the spinning
mills being left with their yarn on
bhand and also the question of the
handloom weaver being left with &
lot of clothon his hand. Therefore, I
would request the Finance Minister to
consider this problem in all its
aspects. .
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[Mg. DepuTYy-SPEAKER in the Chair]

1 would also like to mention tor the
ronsideration of the Finance Minister
that we should stop importing of
yvarn. Superfine yarn, I believe, 1is
being imported now. But I know that
mills in the south, in Madurai as well
as Coimbatore, produce up to one
hundred counts, and this can de
ntilised in the mills which weave the
superfine cloth; they could buy from
the mills in the south and use it in
the weaving areas.

Shri Morarji Desal: On a point of
information. Mills are not importing
superfine yarn from outside; they are
oroducing their yarn. It is the hand-
loom weavers who want this super-
fine yarn. It is not obtainable here,
and we are trying to produce fit.

Dr. P. Subbarayan: I am glad to
be corrected in this matter, because 1
was given the impression that yarn
was being imported. Therefore, 1
would like to plead that it is not the
handloom weaver who wants this
superfine yarn...

Shri Morarji
want 1t

Desal: He does

Dr. P. Subbarayan: To a certain
extent, he does, no doubt, but he can
get all he needs in the south, as they
are producing even one hundred
counts in the south. I know it from
experience.

I would like that some amount of
relief be given to the handlpom
weaver by the rebate being continued
longer than the two months® period that
has been allowed at least till the end
of the year so that he will get some
relief to sell his cloth, because I do
not think that two months would
suffice to clear off the stocks, as I
mentioned before. Therefore, I would
like the Finance Minister to consider
this aspect of the guestion.
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Shri Bimal Ghose (Barackpore): .

In the course of his reply to the debate
on the Demands for the Finance
Ministry, the Finance Minister had
stated that he would deal with the.
position on the resources for the Plan,
But, unfortunately, in actual fact, he
had not done so. I, therefore, make no
apologies to revert to this wvery
important question.
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You may remember that when the
Plsn was formulated, it was anti-
cipated that the critis will come in
the third year of the Plan. In point of
fact, the crisis supervened much
esrlier and, as we are entering the
third year, there seems to be a feeling
that the crisis is over. The ques-
tion is is it really over? That feeling,
1 bhelieve, was genetrated because of
the fact that we have got promises of
very large external finance only
recently, I want to examine this
question from the point of view of
poth external and internal resources.

In so far as external resources are
concerned, I had intervened in the
debate on the Commerce and Indus-
try Ministry’s Demands and had given
my suggestions then. Therefore, I
make a few bold propositions now.

Firstly, although we might be
obtaining external flnance, the ques-
tion really is to make our balance of
payments balanced in the normal way.
1 should like the hon. Finance
Minister to tell us as to what are the
obligations that he has already under-
+aken in so far as the Third Plan is
roncerned and how he now visualises
that he would be able to pay or meet
those obligations. I should think that
our obligations would amount to about
Rs. 100 crores a year only by way of
interest and repayment of principal

At one time the idea was that we
shall be able to export steel and
thereby meet our obligations. But, in
view of the larger internal demands
and the present position of world
recession, I should like to know if the
hon. Finance Minister still feels that
he will be able to sell steel in suffi-
cient quantities to make our balance
of payments improve.

*. 'The second point is that in view of

the fact that we have to depend to
a very large extent cn external assis-
tance which, usually, is tied to apecific
orojects, the shape and size of the
Plan have become distorted. Because
the assistance is for specific purposes
we have had to proceed with schemes
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which prcbably in the beginning we
had nnt included in the Plan...

Mr. Deputy-Speaker: I must now
repeat the request that has already
been made once, twice and thrice to
the hon. Members. The hon. Speaker
has requested the hon. Members that
they should not come to the Chalr,
That makes the position of the Presid-
ing Officer embarrassing. The same
purpose can be served if they send
chits. I repeat that request, I hope
hon. Members would observe it.

Shkri Bimal Ghose: The third
yropogition is this. The foreign assis-
tance has also entailed rupee expendi-
ture and that is probbaly one of the
reasons why rupee expenditure is
increasing.

I should also like to have gome
information as to the quantum of
foreign assistance that we may be
recejving and the estimate of our
requirements. When the Plan was
formulated we estimated it would be
Rs. 1100 crores. It appears from a
Finance Ministry Publication, External
Asgistance, published in July 1987,
that there was a total authorisation,
up to July 1957, of about Rs. 783
crores out of which about Rs 213
crores had been utilised in the First
Plan period. The balance available for
the Second Plan is about Rs. 870
crores as on July 1957. At the same
time, we have run down our Sterling
securities by another Rs. 400 crores.
Thus, the foreign exchange available
is about Rs. 970 crores. The Finance
Minister has stated that in the year
about Rs. 328
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Then, I got on to internal resources.
I do; not want. to.spend much: time on
txternal resources ahout which 1 have
already spoken. Now, the internal
resources can be examined ungder
three heads: taxation, savings and
deficiy. nancing.. It was assumed in
the Plan that over a peried of five
vears,. an- amount of Rs. 350 crores

would .be available from the revenues

nf-the. Central and. the State Govern.
menta out of the Ra. 5,000 -crores that
*hey would be able to raise. In addition
Rs. 430 crores had to be raised by
additional taxation, There was a gap
of Rs, 400 crores. If we assume that
Rs. .5,000 crores was to be raised and
it we add Rs. 450 crores by way of
additional taxation and also another
Rs. 400 crores which forms a gap, the
total comes to Rs. 5,850 crores. I would
ilke to add another Rs. 150 crores to
this figure which is the amount which
the Centre will have to hand over to
the States as a result of the Finance
Commussion’s recommendations. Then
the total is Rs. 6,000 crores. In the
first three years, the revenues of the
Centre and the States have amounted
to Rs. 1100 crores, Rs. 1300 crores,
Rs. 1400 crores—totalling to Rs. 3800
crores. If the revenues are of the same
dimensions-—they will centainly in-
crease ie. at Rs. 1400 crores a year,
in the next two years, we will get
Rs, . 2800 crores. Then the total
revenues in tne flve years would
rome to Rs. 6600 crores as. against the
requirement of Rs. 6,000 ctores whk:h
was the assumed figure in respeét of
thé Second Plan, taking into account
the gap of Rs. 400 crores and ‘the
amounts that the Centre may have to
transfer to the States as a result of
the recommendations of the TFinance
Commission. Then the question Is:
why this stringency about internal
reésources? The rise of prices does
not come in since we are talking of
financial targets and not physical tar-
gets.

~The . diffioully: might have arisem
faopm - two. counts: the incresse. in
defence -expenditure and the rinecease
.;m.wm expenditure. . 1. should
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like to know what thege gmounts. grw.
What are the figures for non-plahned
development and non-developmem ox-
penditm" I hope the Finance Minis-

wmnotjustmythatitdoqm
matter 50 long as expenditure incut-
red is on development schemies, bew
cause the essence of the Plan is that
we fix certain priorities from among
desirable objectives. If it is said now’
that there has been some deve]upmeut
expenditure which was not in the
plan but which was good, then the
basis of the Plan is wanting and there
is no sense in having a Plan. Seo, 1
want to know as to where we are
going wrong.

In this connection, there are two
things that require examinatien. Ome
is the effort made by the States. It
hag always been less than expected.
Even during the First Plan period, the
States raised only 35 per cent of the,
resources that they were expected to:
raise. In the figures 1 have .quoted
I have deducted from the State rev-
enues the assistance which the States
get from the Centre so that the same
figure may not be counted twice. I
should like to know whether there is
any machinery to find out whether the
States really carry out the commite
ments they make. The States are be-
coming increasingly, dependent. upon.
the Union's revenues. Almost to the.
extent of 50 per cent. they are depnd-
ing upon transfer of funds from . tht
Centre and it is certainly not a very
happy situation.

1 alsgwant to know whether the
Government. is examining the regomr
mendations of the Finange
sion about the anomalous pod;liqg of
the Finance Commission and the Plan-
ning Commission going over the ssme
subject; namely, the assessment. of the
requirements of the State. That anom-.
aly should be removed. I want .to,
know whether the Central Govermw~
ment has taken any decision om: that
miatter. - : N

wnhmmﬁhmﬁm. M,
examine it from the point of view
dirwet mdlnﬂucthntmud&»m

e
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ﬂ:inkthlttha'ehmylcopetorvery
much further increase in efther direct
or indirect taxation. But at the same
time, I do not think that Shri Masani
has made out a case that there should
be any concession given to the. direct
tax payers. There are two main reas-
ons. One is that we know that there
is a large amount of tax evasion. As
a matter of fact, one financial journal
has stated that the evasion is gargan-
tuan-—gigantic—evasion. . . .
tions). N
Mr. Deputy-Speaker: Some extra-
ordinary word is used to express an
extra-ordinary situation.

Sbhri Bimal Ghose: I quoted from
‘ the financial journal; it is not my
word.

Mr. Deputy-Speaker: I am not ob-
jecting to it.

Shri Bimal Ghose: The estimate of
evasion may be Rs. 30 or Rs. 40 crores
as the Department has stated or it may
be something more, Rs. 60 or Rs. 70
crores as the former Finance Minister,
Shri T. T. K. stated or it may be
Rs. 200 to Rs. 300 crores as Prof. Kaldor
mentioned. The fact remains that
there is a large evasion. All the new
taxes that we have levied, the Expen-
diture Tax, the Gift Tax, the Estate
Duty, ete. will not bring in more than
Rs. 20 crores a year. 8o, there is no
justification yet for a reduction in the
rate of income-tax. As and when we
are able to rope in more income by
getting the loop-holes plugged and
checking evasion, only then a case
may arise for the revision of the rate
of income-tax.

_ The second ground is that we find
that the Government draft on private
focome in regard to direct taxation
has decreased from 2'8 per cent in
1948-49 to 2'5 per cent in 1954-55 as
will be found in the national income
statistics, whereas Government draft
ﬁ private income in regard to indirect

has incraased from 4'1 to 58
over. the same period from 1948-49 %o
199239, * Therefore, T @0 not think
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Because of this incidence on indirect

-taxation, I believe there is a case for

raising the exemption limit, for which’
my friend Shri Pande had pleaded.
If you take the excises, the per capita
incidence of central excises is about
Rs. 8, and if you add the customs
duty, and State excises on commodi-
ties and services the incidence will
come to about Rs. 15 per head, which
is not a’'very smalil figure. Therefore,
I think that there is a case for raising
the exemption limit on small incomes.
Today, the exemption limit is Rs. 3000,
and for people with two children it is
Rs. 3600. I should plead with the hon.
Finance Minister that he may raise If,
if not to Rs. 4200, at least to Rs. 3600 as
a general case.

The next point I want to take up la
savings and, first 1 should like to have
an explanation on a discrepancy which
I find in two official publications. It
is stated on page 347 of the Explana-
tory Memorandum that for the first
two years—1956-57 and 1957-58—the
net borrowings have been about
Rs. 1468 crores—Rs. 78 crores in 1956~
57 and Rs. 68 crores in 1957-58. 1 find
from the Econnmic Survey. on page 20,
that the net public loans is stated as
Rs. 218 crores. I do not know what
this discrepancy is for, why at one
place it is Rs. 213 crores whereas a
another place I find that it is Rs. 14€
crores. But there is no denying the
fact that both public borrowings and
savings have gone down and are not
likely to reach the figure of Rs. 140
crores a year in one case and Rs. 100
crores a year in the other case.

In so far as small savings is concer-
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But I am not quite sure of that. Could
it not be, as it appears to me to be
possible, that this fall in small savings
is due to the fact that the interest
rates paid are very low? The struc-
ture of interest rate has changed in
this couniry; even on cal] loans it has
varied from 3 to 3§ per cent to 4 to
4% per cent. In that context a rise in
the rate of interest allowed to small
savings by half a per cent, from 4 per
cent to 4§ per cent, may not be enough
and, therefore, 1 should plead that the
rate of interest on small savings should
be increased.

The argument that is put forwara
that there should be a reduction in
direct taxation if savings is to be in-
creased does not appear to me to be
reasonable, because if we take the
middle-class people as sources of sav-
ings, then, certainly, the factor that
you have to take into account is not
direct taxation so much as inflation.
Even if you reduce taxation, savings
will not increase in the present con-
text if there Is this rise in prices going
on. Therefore, I am not now m
favour of reducing direct taxation as
a means for raising savings. I should
plead for an increase in the rate of
interest.

Another suggestion I should like to
make is that Government may con-
sider the possibility of introducing
compulsory deposit reserves over a cer-
tain income at a progressive rate on
which an interest will be paid, but
which will be lower than what is paid
on small savings. It would have two
effects, if it would be possible. One
is, we shall have more funds and,
secondly, it would have an anti-in-
flationary effect.

. The next point is with regard to
deficit financing. And, in regard te
deficit financing, we want to know
what the Government's present think-
ing on this matter is. Shri T. T
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Minister in the course of his reply te
the Budget debate stated:

“My predecessor in the Finance
Ministry told Parliament last year
that we should not go beyond
Rs. 900 crores. We cannot x any
rigid limit about it, but we have o
be careful.”

What is the Government's presenc
thinking about the limit to which thev
think they can safely go? Is it Rs. 800
crores, or Re. 1200 crores or more than
Rs. 1200 crores? The Finance Minis~
ter may take consolation from the fact
that prices have not been rising and.
therefore, we might probably induige
in a certain amount of deficit financing
more than what we have done so far.
But there is one factor which was not
present in former years, but which is
present now. And, that is this. Both
in 1856-57 and 1957-58 there was a
huge import surplus which has a defla-
tionary effect. In 1956-37 it was Ra
400 crores, I believe, and in the first
eight months of 1937-838 it was about
Rs. 225 crores. This cushion will not
be available to the same extent in
1958-38. Therefore, we have to pro-
ceed much more cautiously and warily.
I am not gquite sure if we can
resort to deficit financing to the ex-
tent of Rs. 1200 crores, the figures pro-
vided for in the Plan. But, at the
same time, 1 should like to know as to
what the Government thinks is the
safe limit up to which they can resort
to deficit financing without having, ot
course, bad effects on the economy as
a whole,

1 said, Sir, that the resources posi-
tion, as we will see, both internal and
external, is really not very safe. It
is serious, although the assumptions
in the Plan both in regard to internal
and external resources have been more
than fulfilled,—that might appear
paradoxical, but that is a fact, namely,
in respect of what we had assumed in
the Plan should be raised in regard to

heve not been sble to reach the target

D i SO
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[Shri Bimal Ghose]

with regard to small savings and bor-
rowings, but with regard to other
things we have more than fulfilled
the assumptions. But still the posi-
tion remains very serious, and unless
something is done to raise the resour-
ces or to cut down non-Plan expendi-
ture very severely, the prospect is not
very bright.

I have given, Sir, certain sugges-
tions for increasing our resources both
external and internal. I would like
to say this before I finish. It does
not appear to me to be quite honest
to pour ridicule on the head of Shri
Masani and proclaim the inviolability
of the Plan, and then proceed quietly
to shear it off layer by layer, first by
declaring that we shall only adhere to
the financial targets and not the
physical targets, and then by saying
that we shall only save the core of the
Plan and let the axe fall heavily all
the time on social services and certain
types of social overheads.

Shri Ranga (Tenali): Mr. Deputy
Speaker, Sir, I am certainly in agree-
ment with those friends who have
pleaded for raising the exemption
limit for income tax. It is easy to say
that the standard of living has gone
up, the incomes of these people are
going up and, therefore, the limit
need not be raised. But, after all,
Sir, there is not much scope for as-
sumptions or estimates. Government
knows the incomes of these people—
most of these people—more or less
accurately, and it should be possible
for them to see whether those incomes
have gone up. A great majority of
these people happen to be salaried
employees. Their salaries have not
been pushed up so glaringly or so
greatly. Therefore, there is a very
strong case, indeed, for raising this
exemption limit. I do not know
whether it would be possible for the
Government here and now to do it, but
I think there is justification for Gov-
ernment to give some thought to this
consideration.

Secondly, I am one of those who
have begun to feel that the tax bur-
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dens on those people who are below
the limit of income-tax payment have
gone rather too far and have gone too
high. The burden of excise duties has
been growing very rapidly, and the
incidence of it has been estimated
varyingly from Rs. 10 to Rs. 14 or
even at Rs. 15 to Rs. 16 also, per
head. Whether our people are capable
of bearing such high burdens by
way of excise duties is a matter that
deserves very careful consideration.

That brings me to the suggestion
made by my hon. Friend Shri C. D.
Pande when he said that the taxation
structure deserves to be re-examined
in the light of what has been happen-
ing during these two Plan periods.
We have to think also of the sources
of income of the States. I do not
wish to say anything against prohibi-
tion as such. Nor do I wish that it
should be withdrawn from where it
has already been imposed. But I would
like the Governments at the State
level, and at the same time to the
extent that the Government of India
can possibly give any advice to the
State Governments, to be rather cau-
tious about its extension in those
areas where it has not been enforced.
Because, after all, this is just not the
time when we can afford to give up
such a huge source of income, although
the purpose for which we want pro-
hibition is very praiseworthy.

Some people have been lighthearted-
ly, as I felt, suggesting the re-
imposition of the salt-tax. I am very
much opposed to it. As I have said,
the burden of excises has already
grown so high, and I do not think it
is fairer towards the general masses
of our country that this additional
impost should also be exhumed and
then imposed upon them, because,
who knows once it comes to be re-
imposed again, the incidence of it
would not come to be increased year
after year and in an inordinate man-
ner?
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There is very great room indeed
for exercising economy. I am glad
my hon. Friend the Finance Minister
has assured us the other day that they
would certainly do their best to bring
about such economy as far as possi-
ble. One suggestion was made by
Shri C. D. Pande that they should
impose a kind of five per cent cut on
all those various demands that are
being made by Government. Whether
you make it five or ten, Govern-
ment should begin to think seriously
about the need for economy as they
have been anxious to increase the ex-
penditure in different directions.

Again, we have also got to develop
this new trend. Hitherto, of late the
trend has been that the Government
itself should be taking the initiative
in spending more and more monsy.
in helping the people to develop in
various directions. That was not the
case in the past, but that has come t{o
be our latest trend. But I would like
them to think of giving a push to a
new trend: expecting our people to
help themselves, giving them every
possible assistance in order to help
themselves, from the bottom upwards,
that is, from the villages, from the
mohullas, from the towns. Many of
the things that our people need are
capable of being achieved by the peo-
ple themselves provided that are given
the necessary leadership, the necessary
incentives and also encouragement by
the popular leaders and their followers
as well as the Governmental offi-
cials and all those who are associat-
ed with them by way of advisory
committees and so on. Unless we
develop this sprit of self-help, self-
reliance and local initiative, in order
to achieve constructive projects in all
levels, the village level, and the
mohulla level, it would not be possi-
ble for the Government even with all
the hundreds of crores of rupees that
are being placed at their disposal and
with the loans and other things that
we are taking from abroad, to give
any kind of noticeable satisfaction to
the masses of our country.

I know some real effort is being
made in this direction through the
Community Development schemes,
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but that does not go far enough.
Much more effort has got to be made
and put in, and in this we would need
the co-operation of all political parties,
of all sections of our people, social as
well as economic. And it is there that
I welcome the suggestion made by
some of our hon. Friends from the
opposition also, that Government
should try to invite the co-operation
of every section. But then there are
ways of inviting the co-operation of
every section, It is quite possible that
we can come to have a National Coali-
tion Government at all levels. If that
is not possible, at least we should be
able to have an all-embracing Con-
gress Government, because we know
only too well in too many places that
the Congress Governments themselves
are confined to certain groups only
within the Congress. That is not
satisfactory.

Thirdly, there have been very
many complaints made that at so
many local levels also, representation
is being given only to one party or
to one group and so on like that. I
would like that in all those advisory
committees that are associated at
different levels of administration, due
representation is given to all political
parties. Coming to the top here, as
well as at the State level, I think it is
high time we reincarnated or ex-
humbed our old advisory committees—
the standing advisory committees—
that used to be associated with every
Ministry and almost with every depart-
ment. In those days, when the British
were here, so many of us had the pri-
vilege of being associated with those
Committees, and in spite of the fact
that the Government used to be a
bureaucratic government, we used to
have the satisfaction of having made
very constructive and substantial con-
tribution to the making of policies in
various directions so far as adminis-
tration and so far as the various plan-
ned schemes were concerned, and
when they came up for discussion.

Now, it is most unfortunate that the
particular mechanism has been given
up now for varioug reasons during
the past seven to eight years. I would
like that mechanism to be taken up
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again, ‘Supposing, for example, there
were to be assogisted with my hon.
Friend the Finance Minister a stand-
ing finence committee on which there
would be represented the various
political parties and their representa-
tives, certainly it would be possible
for him to convince them of the need
why such and such things are being
proposaed by the Government and why
such and such things are possible and
such and such things are not possible.
It should also be possible for the
various representatives of the different
political parties also to have the satis-
faction that their views are being
considered and given effect to to a
very great extent and so they would
also be able to feel one with the plans
and the decisions that the Govern-
ment comes to make from time to
time.

We are now going on increasing the
salaries and dearness allowance and
various other privileges that are de-
manded by our salaried employees and
the Government feels itself obliged
to grant them. I do not begrudge it.
The House itself has agreed to the ap-
pointment of the Pay Commision. But
that is all the more reason why Gov-
ernment should take care to see not
to increase the number of State em-
ployees to such an extent, but to come
to depend upon honorary workers in
different parts of the country only
offering them out-of-pocket expenses
and at the same time expecting from
them national service. In olden days
we used to have the patel and the
patwari. They were not assured of
any of these dearness allowance and

ot %00 unsatifactorily anyhow. I do
the salaries

 ant saswing tho. oat-ot-pouket o= 2o
expPenses. .
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Then thers is the question of income-
tax and super-tax rates of last X,
1 dgree with the hop. Finance M#!
ter in what he said the other day. By
then there also this is a question of
seeing to it that our agriculturists ave
giveh the necessary incentive, A ques-
tion was posed the other day by my
hon. friend Shri Asoka Mehta whether
we will be willing to persuade
our peasants, to supplement the ef-
forts of the Government, to part with,
the portion of the additional price
that ‘has to be paid for what they pro-
duce for all their different crops.

I wish to say that there is a kind
of precedent established already in
the past in the case of sugarcane
growers. In UP. and Bihar there
used to be a system by which from
out of the additional price that was
paid for sugarcane, a particular per-
centage of it was kept aside and put
into a special fund for research and
also for reimbursing them whenever
the prices went down rather too low.
I would like to make a suggestion that
if Government really were to be keen
upon achieving near self-sufficiency
in food, the best thing, the proper
thing and the just thing they ought to
do is not to fight shy, as they have
been doing, of paying remunerative
prices, but to agree to pay more. Sup-
posing they are paying now Rs. 20 per
bag of two maunds today, if they
agree to pay another Rs. 2, Rs. § or
Rs. 6 whatever it might be, according
to the calculations they make far
reaching & remunerative level of pri-
ces, then from out of that, 25 per cent
can be put in what is called postsl
savings certificate or amall savings or

§
g
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they would make a substantial con-
tribution indeed towards the solution
cqiwhthasbeenforaverylonzhme
an . lmo!mb\e problem of agricultural
producﬁon, especially food production.

Inmalsoinhvmxrotamuesﬂon
made by my hon. tnwd.Shr!Ghou
‘thiat the rate of interest on small sav-
‘ings should be raised. Itshouldbe
raised substanual.ly When co-opera-
‘tives are willing to lend money to our
own agriculturists at interest of any-
where from 6 to 9 per cent or even
‘12 per cent, when people in the vil-
‘lages are capable of lending money to
their own neighbours at 6 to 12 per
cent and sometumes even 15 per cent
interest, would it not be reasonable
for Government to come forward and
say to all the small-holders, small
_traders, small business people in our
‘country and the middle-class people of
salaried employees, “We are prepared
to pay you 8 per cent; you lend your
money to the Government” 1 want
quernment to take such dynawric
steps in order to increase the resources
to be placed at the disposal of our
_Government.

Lastly, 1 would like to say that
sometime ago, some important people
made the suggestion that the Prime
Minister should resign from the prime
ministership and take charge of the
party organisation and so on. Some
other friends have said that all other
democratic parties also should be asked
to come and join the Congress and let
them make a kind of united front.

Shri Bimal Ghose: Is not the Com-
Jaunist Party also a democratic party?

Shri Ranga: I do not wish to go in-
to very great detail. But one thing
‘that I want the Prime Minister cer-
tainly to do, as he happens to belong
not only to the Congress Party, -but
to the whole of the nation, including
opposition parties, is to divest himself
of many of these less important res-
ponsibilities that he .has laid on him-
self. 1 am sure it is not necessary for
the Prime Minister himself to have to
come to the House and move those

. mmm;mmm
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ment or scientific research and so on.
Even in regard to foreign affairs, now
that he has achieved this tremendous
prestige and status for the whole of
the country, it would be a splendid
thing indeed for him to find another
colleague of his own to take charge of
that work, just when his reputation as
the most successful Foreign Minister
is at its highest. Ituulwuylthe‘ood
fortune of any great statesman in any
part of the world to know when to
take up a particular responsibility and
when to give it up. Mahatma Gandhi
had that genius and he was able to
retire from the Congress organisation
as an organisational person in 1984,
but nevertheless he continued to be at
the head of Congress consultations
right to the day of his death. So also,
1 think it is time that the Prime Minis-
ter should be satisfied to be the most
effective Prime Minister for us all and
to be able to have an over-all super-
visory and directory power for the
whole of the Central Government as
well ag the State Governments. -In
that way, he can give even more efféc-
tive leadership to our country and also
find more satisfaction for himself in
the work he will have to dischaxge.
Otherwise, 1 am afraid the country
would be losing very heavily, if that
sense of staleness, as he said, were to
grow upon him. We would not like it
to grow upon his mind. We want him
to be just as fresh and come to us just
as fresh and with just as much frag-
rance as, his own red rose which we
all admire every day.

st T s (yoRer) o faer
afafimy a1 sreaew fa=, foaw g w1
fra® af 91 St ag W TR O
¥ ury o a% o ¥ fewr wmav §
Fg ATy el 3 o0 ¥ v feel
T T FT AT §, TAGY Y000 ¥
FPTEL ¥, 000 [T ¥,Roo qz ¥ fe
ag® 1, T FT WY AR & Gy
frT g @ ¥ e § g e
Wzt £ fie v e v fafive oF wyow
o<t wfow strew T ¢y D A
ATIET X ACE S f«yn e
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iR st ull
g a3 oo g1 o wrow T oo §
wanT wawd  og ¢ S wme
IE W T wkAT AT & gEwl
g0 T Aay gear § W N A
BRI & S S @ @} gl wear
g1 gy g fr o g o s
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FT ZAT T 39 7 AT H T AT |
fog> at @gl 9% @g Fa1 v 91 R
9 Fa o safqaal &1 smwedT 2,
I8 AT foedy fT THTT AT I STREEAT
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A7 St 7 oY ag w7 A1 fv s wry
gar A gem o ofea fage ad
F T ¥ qar =ear g fF g S
& sax faa ar wmwedr g |t oar
g1yt FW g, SR AT T T 8
AR S% I 39 q9E & FHUT Affeq
w5 fox w7 € fomy F ont ot gy
Fog g | o gedaw T @
arfgd  SF 9T oY T % ¥ AT @
g1 St AU gedT & agl 9¥ a9gd
I TLGHEL FT TN Gl & AR
gt U% 39 HF & FATH THIE AL
=ffd ot g8 § | I ¥ N S
Il FA Y 915 §, ST ATy
FLGH T 9T 8, I a1 0T faer
fret & sfsatxfmasd Sifew
A fad W@ g 3 @ et B
AT & arg f 9gF §, S g
gt FMed g g€l &1 WA g,
IaF g A FUEAG | AR
1T S IIC TG FT GG & 3T
W F AN g g afww i
aF FEI AT SAST gEaTs wEl g5 §
MR T IFET fFE AH AT RS
fifemrmr g agaem g g fa
IR aeim g ¥ ™ o qur
IIT U FI G F q AT g9
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¥R @t Hifcw worr & fo ont frer @y
a1y 978 wrw T AT AT
ae ) fewz & mfew ww g
g R aifar faur osmew R,
ant, era g wegin ag o) &a P & f
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7z W gER o oI @ v .
@R #  fox e g S 8
fos Fa1 Y g7 ARG S AR E
qag | ag wEw uEr g o f
ardl &1 agl afew st 71 faEy
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#  fasy @t St &7 s ogw AR
qrEEfTq FeAT Aear § & osw am
T o= &1 oy @i g ¥ 59 8 AR
&9 F 9 {59 7/ 9 e e 8
afz SuF AT AT AN TEEATHAT FHFAT
& a 5T 50 3T A0 A e & g8y
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ST W IF AR ®0 S fewis § 59
9% ¥IRF =1 fmr o)

AT e ged A 1 oA|
Tl & 98 78 § fF o wwT
A AT 399 Fu¢ 59«7 snwwsd
g ST AT | 397 UF AT
7z fear wor & fr wfaanfeat & fg
a1 oF g &7 g & g AR A
franfea & i fod €17 g9 1 52
FIAT § W 3T AL L. L

Shri Tyagi (Dehra Dun): It will
give incentive to get married.
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Dr. Krishnaswami (Chingleput):
Mr, Deputy-Speaker, Sir, I have so
much to say and so little time in
which to compress what I have to
say. Let me wish at the outset the
new hon. Finance Minister, the hon.
Minister of Economic Affairs and his
deputies success in the ardyous tasks
that face them. Menotgoodwm!n

"this House, irrespective of the politi-

cal party to which they belong, woul{l
be agreed on one fact that 'eén
facing a difficult fipanciel ntunum—
a situation which has been rendered
most difficult by the policies that have
been pursued during the past twenty

° months. But before I plunge into &

congideration of the basic .wg
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financial policy, may I be permitted

to refer to two matters which merit.

some consideration?

Mr. hon. friend, Dr. Subbarayan,
referred to the handloom industry.
Now we all desire reduction of excise
duty on textiles but reducing duty on
textiles without compensating the
handloom industry is to reduce the
differential between the two. To give
a concession of an extra half-anna
rebate and that too for only two
months is but one more indication of
our policy of muddling through. Un-
less a concession for a permanent
period is given, unless we make up
our minds to extend such a concession
to the hadloom industry irrespective
of the manner in which it is organis-
ed, we are in for a period of com-
plaints and distrust from this hand-
loom industry.

I shall now deal with the question
of development rebate. Let me
assume at the outset that there is a
strong case for more stringent control
on utilisation of the development
rebate funds, but I would like to ask,
what is it that a development rebate
is expected to achieve? Essentially the
development rebate is a way of reduc-
ing the hardships inherent in a system
of depreciation allowances based on
historical costs—hardships which are
real and hardships which are bound to
be with us in an economy where re-
placement costs are out of focus with
the original cost. In essence, a de-
velopment rebate allows a deprecia-
tion allowance in excess of 100 per
cent of the value of the plant over
the life of the plant. The excess of
40 per cent. or 25 per cent. over the
100 per cent. value of the plant is,
therefore, a benefit which is linked
with the life of the plant. Therefore
it is not necessary that the entire
benefit of the development rebate must
be used up in one year. If this reason-
ing be accepted, then it is completely
fallacious to suggest that there is a tax
saving of 50 per cent. of the develop-
ment rebate in that particular year.
The insistence of debiting 75 per cent,
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though it is more welcome than that
on insisting on 100 per cent. to one
year’s profit and loss account apart
from being illogical is likely to be
self-defeating in my opinion. It would
make well nigh impossible for some of
the more rapidly expanding firms fo
avail of this development rebate with-
out passing over dividends for some
years.

Logically, there are two alternatives
of getting over this predicament and
I place these two alternatives before
my hon. friend for his mature consi-
deration. I do not want a reply from
him today, but when the time comes
for moving the clauses he might think
it over and then consider whether he
can accept my suggestions. We can
frame the law so that the amount to
be debited in any particular year is
linked with the declaration of a reson-
able dividend. The other alternative,
an inferior alternative in my opinion,
would be to vest the taxing authority
with the power to refuse the benefit
of this concession in cases where prima
facie such funds are used for increas-
ing dividends instead of being plough-
ed back into industry. If my sugges-
tion is accepted, a possible solution
would be that the amount to be debit-
ed in any particular year in the profit
and loss account in respect of deve-
lopment rebate would be a residual
one after paying 6% on capital em-
ployed or the average of the dividends
distributed over the last three years,
whichever is higher. This will pre-
vent excess dividends declaration and
yet safeguard the interests of plough-
ing back of funds into industry.

The other alternative, an inferior
one in my judgement, is that of giving
powers to the taxing authority to dis-
allow. This is administratively possi-
ble. After all, to how many firms are
we going to give a development re-
bate? There would be about one thou-
sand or two thousand companies who

- would avail themselves of these things

and if abuses occur it should not be
beyond the wit and intelligence of the
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highly efficient Central Board of Reve-
aue to find how abuses occur and then
stop such payment being made in res-
pect of development rebate.

Shri T. B. Vittal Rao (Khammam):
Are they efficient?

Dr. Krishnaswami: I think they are
more efficient than we give them cre-
dit for. It is a very bad practice that
we are indulging in continuously at
present, though unduly. They are
efficient up to a point. They may not
be efficient beyond that. But so far
as this particular thing is concerned,
I would set it if I were quite being
rqual to the job of undertaking this
task.

But what are the major issues that
face us? What are the issues that citi-
zens are discussing practically every
day? I think it is right that I should
come straight to the point. Are we
moving in the direction of more cohe-

' rent and rational system of taxation?

Is our tax structure economic in the
sense of raising larger and larger re-
sources out of the national product
any yet at the same time promotes the
growth of the national product? Last-
ly, is our tax structure consistent with
the pattern of society we envisage—
and we have envisaged a pattern of
society in the Directive Principles of
our Constitution, which we would
do well to follow? This last con-
sideration is the most important be-
cause ultimately all fiscal means
have to be judged by the
that we have in view. Surely in a
democratic society obviously large
inequalities of wealth and conse-
quently inequalities of economic
opportunity cannot be permitted
for an indefinite period. At the same
time our ideal is not a monolithie
society in which ownership of proper-
ty carries with it a stigma or where
the State alone is the owner of all
forms of property and men are but
mice waiting for nourishment at the
hands of an all-powerful bureaucracy.
Our ideal is to move towards a society
where the wider dispersal of wealth
and opportunities consequently end
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glaring inequalities of income.
Judged by these tests, the way the
tax structure has evolved during the
past twenty months appears hapha-
zard, ill-organised and in quite a
number of respects, totally ano-
malous. We appear to have looked
upon Mr. Kaldor’s proposal not as a
substitute for, as he envisaged them,
but as a supplement to the existing
system of taxation. We have pro-
bably the distinction of being the
first country in the world to have
adopted wholesale Mr. Kaldor’s cogent
and highly original proposal. May I
add, we have the dubious distinction
of altering these proposals to such an
extent as to be probably unrecognis-
able even to the author of these pro-
posals. Mr. Kaldor wanted the Ex-
penditure and Wealth taxes to be
substitutes for the highly progressive
super-tax. We have added them all
without materially altering the mar-
ginal rates of taxation. The Gift-tax
was to take the place of the Estate

duty, according to Mr. Kaldor. We
have decided to have both. Mr.
Kaldor never thought of a Wealth

tax on companies. We have not only
adopted it, but it is there in addi-
tion to the Excess dividend tax and
tax on company’s issues. In brief, we
have put together in our Finance Acts
almost every conceivable form of im-
post without unduly troubling our-
selves about the total impact of the
system of taxation on our economy.

What are the consequences of this
policy? It is time we think about
them. We have reduced the efficiency
of the tax system and the present tax

structure has none of the virtues
claimed by Mr. Kaldor. It continues
to be inimical to incentives. It has

affected our economy visibly by sharp
decline in share prices and new is-
sues. For this, I have the high au-
thority of the Economic Survey
published by the Government of India.
It may be suggested by some of my
friends that it does not really need
to be over-emphasised that these
things happen. It may be suggested
that after all, if there has been a
check in the growth of the private
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.m, no tears need bo undnly ahed
Lat us remember, let us mambqr
‘sgain and .agajn, that 96 per cent of
our manufacturing industries, accord-
ing to the National Income statistics,
is in private hands and what happens
there is. of vital import to the ecom-
omy. .Even if we double our public
sector's output, it still would be a
small part of the manufacturing acti-
vity in our country. It is, therefore,
necessary above all to retain a sense
of proportion and a sense of per-
spective and avoid being carried away
by slogans. What is at stake today is
not the way the private sector should
live or the public sector should live.
But, what is at stake today is whether
the rate of growth of our economy
should be jeopardised, whether it
should be slowed down and all our
actions must be judged only in this
context.

The tax gtructure, as I have pointed
out, is inimical to incentives. It is
also inequitous since certain forms
of wealth are doubly taxed. We have
not as yet made any serious efforts
in evolving an administrative struc-
ture necessary for implementing the
new taxes. Of course, it will be sug-
gested by some of my friends that in
the transitional period, when we have
to step out from the old world of the
old tax system into the new highly
original world of Mr. Kaldor, there
are bound to be anomalies, and that
we cannot reduce the level of In-
come-tax until the gap is filled up
by other forms of taxation. I am
willing to give some credence to this
-line of reasoning. But, the most
serious indictment of the way in which
we have been moving during the last
11 months is that, instead of concen-
trating our energies on organising the
revenue collecting machinery, we are
having recourse to the line of least
resistance. Instead of making an all-
out effort to improve and expedite
the assessment procedures, we are
satisfied with grabbing at source
from which it iz easy to collect the

taxes, - How eclse can we justify the,

Wealth-tax pn companies, i it is not

froin thie point d! view of
collection? And ‘that seems to be
only justification. Of course, this
some value becpuse Irxom the da
Adam Smith we have been told that
statesmen should take into account
the facility .with which the taxes
could be collected. Buf, them, there
are other criteria which we have to
take into account.

Wetalkbi'o!asocialinplt’hrn
of society without realising that facili-
ty of collection plays only a minor
part .in thia evolution of what we
should have as a better society.

Let me proceed to discuss some of
the other aspects of this difficult ques-
tion. My hon. friend’s predecessor,
a great master of flouts and jeers,
never once made an attempt to
answer our arguments. But, facts
cannot be evaded. Facts have a way
of taking revenge even if flouts and
jeers for a temporary purpose do the
trick. If we seriously launch forth
on this kind of a radical change, the
least that the people can expect of
the Government is that there should
be an equally radical change in the
outlook and organisation of the tax
collection machinery. What is it that
we have done about this tax collec-
tion machinery? A  developing
economy needs better trained and
better organised system of tax collec-
tion, even as it needs a better type of
Engineer, because as life becomes com-
plicated, we have to have a better
type of people trained for finding out
how best to , . .

Mr, Deputy-Speakes: The hon.
Member is not expected to address
somebody on that side.

Dr. Krishngswami: I am address-
{ng them through you,!apo!ogbefu
turning.

lsholdd!iketopo'lntoui
developing seonomy does need
traitied end bhetter organised
“hxm RYE§ e

P

IJE
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that can'be done to infuse dynamism

ato our tax. collecting. machinery,
into the administration of Incomeé and
other taxes? Do we have any method
for recruiting the right kind of per-
sonnel or traiping them. for these
highly onerous responsibilitiea? Do
we have in this important matter
which we cannot avoid, an overall
review of the way tax receipts are
behaving, so that the administration
can suggest steps for improving the
wmethods of assessment? To my know-
ledge, we have not as yet taken any
step in this direction. 1 suggest that
the mew Minister of Finance and the
Minister of State for Finance will
have that task cut out for them in so
far as they have to organise the tax
collecting machinery afresh. Instead,
all that we have done in order to
protect the. so-called revenues is to
land ourselves in a maze of taxation
in the hope that we are plugging the
loopholes. What we are doing is not
so much to plug the loopholes as to
plug the windows of our mind to
some of the things that are occurring
around us. What makes the situation
most dangerous, in my opinion, is
that so far, no Minister, no respon-
sible Cabinet Minister in the Union
Government has publicly admitted
that this present system of taxation is
onlv transitional and that steps
will be taken to move towards the
new system envisaged by Mr.
Kaldor. If the Ministers would
lay down the policy, then, I am sure
that the efficient Central Board of
Revenue would be able to find out
how to bridge the gap and make the
transitional period as short as pos-
sible. But, the policy has to come from
the Minister. It is only then that the
Board of Revenue will be able to re-
organise its services and import a
new dynamism into those services. If
the present system is continued, if the
present disregard for logic and con-
sistency continues, the only result will
be that we will have a monstrosity of
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and see it grow within his life time
We have today about 30,000 compa-.
nies in our country. We have had
them with us for.the past 10 years.
If we persist in this policy, the num-
ber will rapidly decline.. The whole
tenor of our .tax policy favours exist-
ing companies as against new com-
panies, favours ploughing back of pro-
fits by established companies as
against diversion of saving to new,
companies. Since we have piled
tax upon tax illogically, we
are forced to mitigate hardships
by concessions which will provide
encouragement to investment. But
in the major number of cases, this
investment will come mainly from old
companies. 1f we are serious about
promoting a dynamism in our society,
about having the national product in-
creased as rapidly as possible, 1 say
the time has come for a review of the
tax structure, and for us to under-
stand that today we are in the worst
of both worlds; we have neither the
virtues of the old world nor the vir-
tues of Mr. Kaldor's world; we have
the vices of both worlds. And the
time has arrived when our statesmen
should face up to the responsibility,
think afresh and give a proper lead.

15 hrs.

This House, for its part, will always
respond to suggestions from the other
side. A responsive Minister will be
able to make the Opposition more res-
ponsible. I hope and trust that my
hon. friend the mnew Minister of
Finance will be responsive to our sug-
gestions and thus promote a greeter
atmosphere of responsibility and
unanimity in thig Parliament.

Dr. Sakhila Nayar (Jhansi): I af
grateful to you for giving me time
tosayafewwordsatthisljuxicﬁne'.
I confess I am not an economist, and
I do not know too much about high
finance. 1 even confess that somne of
the terms used in this connection are
unfamiliar to me. However, there ave
a few general observations that I

L]
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would like to make from the point
of view of the common man in this
country, and while doing so, I would
first like to say one or two words
with regard to some of the remarks
made by some of the hon. Members
from the opposite benches.

Dr. Krishnaswami has said just now
that the present taxation structure in
this country is all calculated to kill
incentives, and that it does not
encourage people to earn more. In
terms of the directive principles of
the Constitution which he quoted
himself, not only have we to increase
the production in this country and
increase the total wealth of this coun-
try, but we have also to see
to it that there is an equitable distri-
bution of that wealth, and that wealth
does not accumulate in a few pockets.
If. incentives mean that wealth should
be allowed to accumulate in the poc-
kets of a few hundreds or a few thou-
sands or even a little larger number
than that, then, certainly, that is not
what we understand by the Directive
Principles of the Constitution or the
declaration of a socialist pattern of
society which we are pledged to
achieve. Therefore, I believe that the
taxation policy followed by this Gov-
ernment is the correct policy, and it
is calculated towards the establish-
ment of the socialistic pattern, and
towards the elimination of the tre-
mendous inequalities which are the
rule of the day and which we must
eliminate. And it is most important
to do so even to encourage more pro-
duction so that the man at the bottom
feels that if production is increased
that the benefit is going to be distri-
buted equitably and it would not go
into the pockets of the rich or those
at the higher levels of society.

I would further like to say that not
only is it necessary for us to increase
production and encourage equitable
distribution  through taxation and
through law, but we, the people of
this country, have also to learn to
think in different terms. The incen-
tives should change. The incentives
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of the old times, accumulation of a
tremendous amount of wealth, should
no longer be held as the incentives.
The incentives to see a happy and
prosperous nation, incentives to see
poverty and disease and ignorance dis-
appear from this country should act
as better incentives than the incentives
of accumulation of individual wealth;
and that is in the interests of the rich
also because if there are a large num-
bers of have-nots in society, the few
haves will always remain in perpe-
tual terror and perpetual fear. Why
is there all this tension in the world
today? It is because there are too
many have-nots in the world, and
the haves are, therefore, afraid, and
they have all the time to keep think-
ing in terms of their safety and their
protection, and gradually it leads to
all these tremendous tensions which
are today endangering the peace of
the world and the future of all man-
kind.

Shri M. R. Masani made the point
that the embargo placed on the sale
of new ventures for ten years is un-
desirable and should disappear. I am
told by people that in some of the
smaller new ventures, what they do
is to keep on changing the name.
After they have achieved a certain
status, when they would fall due for
a certain amount of taxation which
they do not wish to pay, they change
the name, and they are supposed to
have sold the concern from one person
to another; and in that fashion, they
want to escape taxation. This is hap-
pening a good deal. With regard to
this, I could give a small instance. It
has just been brought to my attention
at the time of my last visit to my
constituency that the production of
Dalda vanaspati up to 75 tons is
exempt from duty, and thereafter,
the production tax or excise duty or
whatever they call it comes in.
Therefore, what they do is that as
soon as production begins to go higher
than that, they change the names; and
a few venture arises. The original is
supposed to have been sold out to
some one else.
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iy should be curbed, and, therefore, I
think the embargo placed on this kind
of transactions, by Government, is
correct.

1 would, however, agree that the
taxation collection machinery needs
to be somewhat reoriented. Somehow,
on the one hand, there is too much of
leakage in tax collection all the time,
and on the other, there is so much
harassment of honest citizens, that goes
on in the process of tax collection. One
feels puzzied; and one does not know
what is to be done. An hon. Member
of the Upper House, Rajkumari Amrit
Kaur, herself was telling me her
experience in regard to the income-
tax returns, Her family has been
honestly filling in their income-tax
returns for every penny, thfoughout
a whole generation, under the British
and afterwards, but even they are put
to a huge amount of harassment
before the income-tax returns are
accepted. For that reason, I do feel
that there should be some reorienta-
tion and some change in outlook and
some re-education of the tax collec-
tion machinery. For that, it is neces-
sary to enlist men and women of every
high calibre into that Department.

. Their remuneration should be
adequate, so that the temptations
which are very many for illegal grati-
fication should not be so necessary, or
rather, I do not say they are ever
necessary—that is a wrong term—but
the temptations should, if anything
be reduced to whatever extent it is
poasible.

Again, the second point that is
necessary, for that reason, and that
needs to be considered is that the
margin of discretion left to the collec-
tor should be reduced as far as pos-
sible. At the time of the levy
of the weslth-tax and the expen-
diture tax, the former Finance Minis-
ter stated that for medical instruments
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I do not think that this kind of dis-
crelionary power given to small offi-
cials to make calculations on a special
basis is desirable. As far as possible,
these discretionary powers should be
eliminated, and the collection system
simpiified in such a way that, on the
one hand, the leakage will stop or at
any rate be considerably reduced, and
on the other, the harassment caused
to honest citizens and respectable citi-
zens is minimised.

Now, I also agree with some of the
hon. Members who have pleaded for
increase of the income tax exemption
rate. The limit of Rs. 250 per month
is, I think, a little bit hard, as has
been done at present. I would rather
think that we should have more sav-
ings through creating this incentive
for small savings, and in regard to
that, I agree with the hon. Member
of the Opposition, Shri Bimal Ghose,
who has suggested a higher interest
rate than 4 per cent on small savings.
When banks today can get short-term
deposits at 4} per cent, for us to offer
4 per cent on the small savings for
12 years does not seem to be right.
We should offer at least 6 per cent
interest. The reason given for the
present lowering of the income tax
exemption limit was that a larger
number is falling within this Rs. 3,000
limit and, therefore, income-tax should
be brought to a lower level to cover
this new group which comes up
to the Rs. 3,000 level. I sug-
gest that if we create this incen-
tive, with the increased income for
these people that is utilised in the
form of small savings, so that it is

available to the Government, and at '’

the same time it is available to these
poor families—for they do need money
in these days of high cost of living—
it will perhaps give more money to
the hon. Finance Minister than hia
new lower level of income tax limit.

Then I opludﬂutthedkﬂm
as was pointed out
Seran, hetween the married and the

by shri Bam
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unmarried with regard to income tax
Jevel should go, and we should have
the same level for income tax for all
concerned. We want limitation of
families. We want population con-
trol. Therefore, people who do not
get married should not be taxed more
for pursuing the policy of population
control. At the same time, I do not
think the exemption given for child-
ren, which is at the present moment
Rs. 300 per child, is enough. I think
we should at least have an exemption
limit of Rs. 1,200 a year per each
child. Maybe, we can encourage
people to have two children, if we
like, by giving exemption only for
two and no more. But to give them
exemption of Rs. 300 for the whole
year for a child is, I think, not enough
That should be increased.

Now, I would come to some of the
general things I wanted to say. The
primary thing to which I wanted to
draw the attention of the hon. Finance
Minister is the functions of the
Finance Ministry. I have been think-
ing that the job of the Finance Minis-
try is to see that maximum finance is
raised, money is raised, revenue is
raised and that it is spent wisely to
produce the maximum results to pro-
mote the welfare of the people, to
promote the prosperity of the people
in the country. For that therefore,
naturally, the Finance Ministry has
created a Planning Commission and
the Planning Commission, very right-
1y, tries to determine the priorities
and in that fashion, encourage ex-
penditure in the right directions.
However, what actually does happen
is that somehow or other, represen-
tatives of the Finance Ministry, wher-
ever they may be, seem to think that
their job is to stop expenditure or, at
any rate, to place the maximum
hurdles in the way of expenditure.

Now, I shall give you an instance.
¥or the Education Ministry. the de-

in the first phase before the
Commission for the Second
Tear Plan was Rs. 1,100 crores.

1t

So that in two years
out of five, we have spent about Rs.
65 or Rs. 668 crores out of Rs. 307
croves.

Now, how is the rest of the money
going to be spent in the remalning
three years? Why does it happen? I
plead with the Finance Minister that
when the budgets are framed in the
States or at the Centre let, them exer-
cise the maximum amount of scrutiny;
let therft see that the plans are pro-
perly prepared and that the plans are
complete. But when budget has been
passed, once finance has given theiwr
sanction to the budget to insist that
each and every item at every step
should be shown to them to be passed
by them acts as a great bottleneck
and discourages expenditure. I plead
that it is the job of the Finance Minis-
ter to sece that the expenditure that
has been planned is spent, and spent
in the right manner, and there is ex-
peditious expenditure of that money
so that the results of that can be
achieved in time and can be enjoyed
by the people in time.

The second point is that there seetus
to be a lot of fallacy in thinking that
those items which bring in money are
more important. Now, ultimately

services, on which the guillotine is
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oxpenditure like education, health and

-85 on are not so important, I trust
that the Finance Minister will see to
it that this fallacy is corrected as far
as possible.

In this connection, while talking of
the social services, I would like to say
one word about the didparity that ex-
ists between, for imstance, the money
that we provide for defence and for
social services. 8ocial services is not
one thing. Social services include
education, health, housing, welfare of
tribes, social welfare, labour welfare
and rehabilitation, slum clearance—

* everything is included in this omnibus
item ‘Social services’. And how much
is the proportion of expenditure? 19
per cent. As against this, we are
spending more than 45 per cent on
defence in this budget. What is going
to defend the country ultimately?
Not these outmoded armaments and
arms that we import, which are
changing every year. What is their
value in the face of all nuclear
weapons. The real defences of this
country lie in the hearts of the men
and women of this country. If we
develop that moral, that self-confidence
that feeling that this is our country
and, we have to defend it, that spirit

sl the thing that really matters. How
did we win independence from the
British? By having that spirit within
us, not by having a stick. With the
same spirit, we can defend our coun-
try and defend our independence. That
spirit can be created only if we divert
money towards development of the
humean material, human resources in
this country, and not towards defence,
which pours money into foreign coun-
tries to bring in all this outmoded
defence apparatus.

The Deputy Minister of Eeonomic
mrmummnsmr
Mr. Deputy Speaker, Sir. . .

fihri ‘Ferone Gandhi (Rai Bareli):
We were told that only back-
‘Benttiets would be allowed to take
:}wtinthhdehh
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Shrimati Tarkeshiwari Sinha: I am
also a back-bencher in the Treasury
‘Benches.

Mr. Deputy-Speaker: That was for
the earlier day, not today. Today, we
are calling leaders of groups.

Shrimati Tarkeshwarl Sinha: Mr
Deputy-Speaker, Sir, I have taken
this opportunity to take part in this
debate to elucidate and clarify certain
points raised by a few of the Mem-
bers of the Opposition, including Shri
Asoka Mehta.

The point raised by Shri Asoka
Mehta during the budget debate that
Government have no price policy has
created a lot of interest in the House as
well as outside in the country, and
I think it my duty to clarify certain
miscalculations that have given rise to
that analogy or analysis which Shri
Asoka Mchta has been pleased to
make on the floor of this House. The
hon. Member has argued that Gow-
ernment have no price policy, and
that Government should have a price
policy and the contribution by having
a good price policy for the agricul-
turist secifically, the contribution of
the Plan might be raised by increasing
the potentialities of the resources.

1520 hrs,

[Sart C. R. Patrasmi RaMAN in the
Chair.]

There are no two opinions about the
fact that we should have a price
policy, a more scientific policy for
the agricultural sector—not only the
agricultural sector, but almost all the
sectors of economy. I do agree with
Shri Mehta that it is very important
to ensure to the agriculturists a fair
deal and to reduce the sharp fluctua-
tions in price which occur from time
to time in our economy, though, I
think, Shri Mehta might also agree
with me that some variations in the
agriculturists’ income is bound to
happen. It is rather unavcidable be-
cause crups themselves are so variable
and unpredietable. However, I again
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say that we should reduce fluctua-
tions as far as possible by suitable
purchases and stock-piling. There
cannot be two opinions in regard to
that. But in supporting what, on
merits, is a good case, Shri Asoka
Mehta and some of the-other econo-
mist friends like Shri Ranga on that
side have . . .

Several Hon. Members: Shri Ranga
is not on that side,

Mr. Chairman: The hon. Minister
only meant sitting on the opposite
gide. -

Shrimati Tarkeshwari Sinha: They
have put forward some estimates of the
losses suffered by the agriculturists
and even suggested that something or
other—whether in money terms or in
the real terms—that is not clear from
his speech—has gone up in smoke or
vanished into thin air.

He quoted during the Budget debate
two figures, as far as I remember, of
the losses beginning with Rs. 1,000
crores and ending with Rs. 1,600
crores. Perhaps, he could not make
up his mind as to which of the two
was the correct estimate of the losses
to the agricultural sector. That is
why it i3 very necessary to examine
this point and I would like to take
some time of the House to analyse
that point of Shri Mehta.

Presumably, Shri Mehta has taken
the value of the output in the agri-
cultural sector at current prices since
the beginning of the First Five Year
Plan--that means to say 1080-51—
and has worked out the losses by
multiplying that year’s output by the
number of years and deducting from
it the sum of the output of each year
at current prices. The relevant table
would then be as follows:

The gross income of the agricul-
turht' was as follows:

1950-51 Rs. 48.90 crores
1951-32 Rs. $0.20 I
. 1952-§3 Rs. 48.10
- 195354 Rs. st.10
. 195485 Re. 43.%0
. - 1955-56 Re.

. 45.30 ”
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That brings out the minus that has
been quoted by him; it comes out to
Rs. 1,080 crores. But, it will be seen
on the.basizs mengioned above, that
though agricultural income of the
earnings of the agriculturist sector
were Rs. 1080 crores lower for the
period 1980-51 to 1958-56, than they
would have been if the 1951 prices
had prevailed—and that is the line of
argument that has been taken by
Shri Asocka Mehta—there is no doubt
that there is a semblance of validity
in his calculation. But what he has
overlooked—and that is the point that
I want to bring before this House—is
the fact that in 1851-52 the agricultural
prices were exceptionally high. The
index of food articles of that year
was 398'6 and of the raw materials
was 59819 and the general index for
the year was 4%4:86.

But, I do not think even the Asoka
Mehta Committee that went into this
question of agricultural prices has
suggested—nor any other economist
in the country has suggested--that the
level of 1951-52 was the right level or
the sustainable level for the agri-
cultural economy or for the agricul-
tural sector. And the demand all over
the country—I remember from the
debates raised in this House—was for
measures to bring down this high
level of prices.

Shri Ranga: Question.

Shrimat! Tarkeshwari Sinha: The
hon. Member will look at the debates.
In 1856-57, the agricultural prices rose
again so that even if there had been
a loss of Rs. 1080 crores according to
Shri Asoka Mehta'’s line of argument,
as much as Rs. 870 crores out of the
accumulated losses have been wiped
out this year by the rise in prices.
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- market for the purpose of sale and
. that 80 per cent is consumed or re-
tained for direct home comsumption.
Therefore, this part of the output is
unaffected by any changes in the pri-
ces and the losses on this part of the
output is purely valuational. He has
made an overall estimate of the
losses and has not taken note of that
aspect—of the produce that does go
for sale in the market.

Therefore, if we really compute the
real income that has come out or
gone into the pocket of the agricul-
tural sector, if we take the figures
Jor 1952 as the basis of comparison
because the price was the highest at
that time, the position of the real in-
come that has gone or come into the
pocket of the agricultural sector will
be as follows:

in 1951-52, it ws Rs. 210 crorcs;
in 1953-54, , Rs. 500 ,,
in 1954-5S, ”» Rs. 460 ,, 3
in 1955-56, » Rs. 280 ,, and
i1 195§6-57, » Rs, 880 crores.

That means if we compute on the
basis of 1952-53 flgure, the losses over
the First Plan period works out at
only Rs. 30 crores to the agricultural
sector and on that basis the income
that has gone to the agriculturists
in 1956-57, there is an income of Rs.
850 crores, If we add the total real
income of the agriculturists, then,
»there has been no loss; rather there
has been a gain of Rs. 850 crores in
the income of the agricultural sector.
It would appear otherwise, depend-
ing upon the level of consumption or
the level of money income that you
get a3 your background or that you
fix as a reasonable percentage of
real income that should go as prices
t0 the agricultural sector. I repeat
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Shri Asoka Mehta (Muzaftarpur):
Have you worked that out?
Shrimati Tarkeshwari Sinha:
I am just quoting. I we make a
calculation, between derivation of
terms of trade and real income of
agriculture, it will be noticed that as
compared to 1948-49, the real incomes
of agriculturists are Rs. 47001
crores, Rs. 4600°9, Rs. 5100°8, 43003
and Rs. 4500-2 crores from 1951-52 to
1955-56. '
The figures that I have quoted re-
flect the changes in the real pur-
chasing power of the agriculturists
and we can say that the loss to agri-
culture as a result of changes in the
relative prices as compared to 1948-
49 works out of about Rs. 890 crores
during the First Plan period. In
1956-57, however, the gain was of
Rs. 470 crores. So, there has not been
much loss to the agricultural sector if
we take these figures into considera-
otion and arrive at the real conclusion
on the basis of these figures. I would
ulso like to say another thing. The
losses that had been mentioned in
the debates of the House are not re-
ally losses to the economy. 1 was
surprised that Shri Asoka Mehta
should say this. All the Rs. 1050
crores cannot go into the air. The
national wealth has increased.
The income of one sector is affected;
the other sector, however, has gained.
I do not accept the viewpoint that
something has gone into the smoke
and completely lost and it cannot be
counted as an increase in the national
income. There may be need to
transfer the purchasing power from
this sector to that sector but as
a whole the national income has gone
up and so every sector has
on the whole.

I agree that there is scope
utilising the rural savings. But
not agree with Shri Asoka
that rural saving iz being affected
because of rise in prices or because
of fluctuation in prices.
other things that should
into consideration and we must find
to how

Yes.

i
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to seve. But I do not think that
there is any or Imcuna so
far as smaill savings is concerned ex-
clqdvely due to the fluctuation in
prices.

Some other hon. Members had
referred to foreign investment. Some
hon. Members from the Communist
Party were very vociferous in re-
gard to this and have said that no
encouragement should be given to
foreign investment. Shri Nagi Reddy
almost threw a challenge on the floor
of this House saying that no country
has gained by foreign investment. I
have taken up this point and want
t0 quote some figures. I want to
throw a counter-challenge and say that
no ynder-developed country has dev-
eloped without it.... (Interruptioms),

Shri V. P. Nayar (Quilon): We are
not prepared to accept that challenge.

Shrimati Tarkeshwari Sinha: No
under-developed country has ever
developed without any foreign as-
gistance or loan or investment in
recent history.

Shri Nagi Reddy (Anantapur'rose—

Shri Feroze Gandhi: Be chivalrous
and sit down.

Shri Nagi Reddy: My point was
this. The loan is acceptable, the
grant or any help is acceptable. But
there should not be foreign private
investment in the industrial con-
cerns of our country to be managed by
them; no profits to be taken by them
exclusively out of our country. In
that way no country in the world has
ever developed.

Shrimati Tarkeshwari Sinha: Even
in regar@ to foreign investment,
almost all the under-developed coun-
tries including Soviet Russia have
benefited from foreign investment....
(Interruptions.)

Mr. Chairman: Order, order. I
think she, has understood the point
and has endeavoured to answer it

Shrimati Tarkeshwari Simha: Why
do not they be patient and listen to
. me? » The develomment of the U.B.A.

’
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referring to it myself.
better informed than the hon. Mem-
ber sitting there, 1 have also gone
through that report. I would like to
quote from the Gordon Report itself.
This is the finding given in the report
—I am reading from the New York
Times:

“The Commission’s final report
made recommendations in the
belief that they would not check
the flow of U.S. investment. The
inflow of capital, in the view of
the Committee, was held to be
essential to the country’s rapid
development.”

That committee has put certain safe-
guards but they are nothing compared
to our safeguards. Their safeguards
are mainly three: namely, diversion
to Canada of a larger share of foreign
investments, into bonds and mort-
gages, association of foreign investment
with Canadian capital and Canadian
interests and the assurance over con-
trol of Canadian banks, financial in-
terests and life insurance companies.

We have put more checks, much
more vigorous checks in our terms of
agreement with regard to foreign
investment and I do not think that
there is any fear that our interests
will be made to suffer.

I now come to the other countries,
not only Canada but other ‘countries.
Most of the Latin American countries
have taken tremsndous amount of
development. . . (Ftervapéions)) Why
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from $2'8 billion in 1943 to
$6-6 billion at the end of 1955. There
cannot be two opinions in this regard
that Latin American economic growth
has been tremendous during these few
I now come to the Soviet Union and
1 think my hon. friends opposite will
keep quiet for some time because it
is to their interest. Here is an
analysis of the Soviet Union which
shows that even after the August
Revolution ... (An Hon. Member:
October) I am sorry... even after
the October Revolution, the Russian
Government tried to get loans from
abroad. But this effort did not prove
fruitful because the Russian Govern-
ment had repudiated past debts.
Therefore, they could not get money
and they appointed a commission to
find out a way. They decided to give
concessions to the foreign investors so
that foreign investment may be
attracted towards Russia. This is what
Russia did, I am quoting one of the
very great authors who has written
about Russian economy... (An Hom.
Member: Name him.) Harry Schwartz
... (Interruptions.) 1 do not know
why the hon. lady Member is feeling
so disturbed about Soviet Russia...

Shrimati Renn Chakravartty (Basir-
hat): Because of your knowledge of
‘August’ Revolution ... (Interrup-
tions.)

Mr. Chalrman: The hon. Deputy
Minister can take care of herself and
need not mind these interruptions.

Shri Feroze Gandhi: You must pro-
tect her, Sir.

Shrimati Tarkeshwari Sinha: He
says that during the 1920’s the USSR
dld permit foreigners to obtain con-
cessions. Mind you, Sir, this refers to
the very important industries in Russia.
Rt says:

* -“During the 1920°s the USSR.

il permit foreigners . . .”
oML - to-obtain concessions to

ading and other enterprises”
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So, they also allowed trading, Sir.

“And, as late us June, 1828,
over 97 foreign concerns were in
operation in the Soivet Union.”

There is also another figure given
here. It is said:

“About that time, 30 million
dollars were already invested in
39 concerns operating in July,
1927; this sum was estimated to be
less than one or two per cent. of
all the capital invested in the
USS.R. As late as 1929, the
Chief Concessions Committee of
the U.S.S.R. was seeking to inter-
est foreign investors in building
such important projects as the
Magnitogorsk and Taganrog
metallurgical works. But foreign
capitalists could hardly be expect-
ed to be enthusiastic about invest-
ing their money.”™

The foreign capitalists could not be
interested very much because of the
past repudiation of debts, and ualso
because of the fear of the policy being
followed by USSR. in future in
regard to world capitalism, in regard
to foreign private capital and in
regard to private enterprise. As I
said before, a Committee was appoint-
ed by the US.S.R. Government to
look to the concessions that can be
provided to foreign investors,
especially private foreign investors.
But, because of their past history mo-
body was very much interested in that.
Therefore, they could not get the
capital they wanted, and they had to
suffer for this lack of capital. We do
not want to repeat the same mistake.
We do not want to create a sense of
fear in the minds of foreigners that
something is going to happen to their
money. We want to assure the
foreign investors that their money
will be respected, their money will be
nonoured and their capital will be
repaid if they want it back. But they
shall always have to keep in mind—
they shsll have to accept our
terms of agreement—the terms by
which owr industries and our natioma}
enterprisas may not suffer. » -
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Therefore, I think, Sir, this is not
the climate,—I want to say this on the
floor of this House—this is not the
time, this is not the weather when we
should really create a sense of fear
among the foreign investors, because
in terms of the requirements of back-
" ward countries the capacity of invest-
ment is very small. There are so
many countries asking for foreign
investments, foreign loans. They want
foreign technical help, foreign finan-
cial help. The difficulty is with the
lending countries, not with the bor-
rowing countries. ‘Therefore, by our
utterances, by our attitude, we must
not create any sense of fear or
unpleasantness in their minds.

Today, Sir, United States of
America is the single biggest lending
country in the world. Till the end of
1955 he total U.S. direct investment
abroad amounted to 192 billion
dollars of which roughly about a
third was in Latin America, another
third in Canada and the remaining
was equally divided between Europe
and other countries. That means, a
very small part of their investment
came to this side of the continent—
Asia. That investment is decreasing
day by day; that is to say, even the

U.S. pace of lending has decreased. -

For the present, the United States,
which is even today the largest single
source of capital, has been investing
abroad over the last ten years at the
rate of a little over a billion dollars
a year., That means even the US.
pace of investment abroad has
decreased. We must not add further

That is why I submit that we must
give them all possible benefit—of
course, looking to our national inter-

want to assure all the foreign lending
countries thut their capital,” their
capacity to lend will be honoured as
far as our capacity to honour all the
time......

'Shri B. O. Prodban (Kalahandi—

Reserved—-Sch. Tribes): That is not
right. Why should there be foreign
capital every now and then?

Shrimati Tarkeshwari Sinha: So far
as foreign business investment in
India is concerned, because of our
soundness in economy, because of our
stable economic system and our deep
faith in democratic traditions, I am
happy to announce that the foreign
investment in India, which was
Rs. 288 crores by the middle of 1948,
has increased to Rs. 481 crores by the
end of 1955. We hope that by creat-
ing an atmosphere of goodwill and by
keeping our economy stable, we shall
be able to create a favourable climate
for further investment of foreign
capital in this country.

Sir, then I want to take the third
point, and that is in regard to =
reference that was made about the
economic paradox by some Members
of the Opposition. They said that on
the one hand consumption is falling
and on the other hand the prices are
also rising. They have tried to explain
to this House that this is a big
paradox. They have tried to show
that whereas the demand has been
falling there has always been this rise
in prices. I want to say that there
has been no fall in the consumption
rate as it is. There has been a certain
fall in some sectors of society or some
sectors of economy for the time being
or, I should say, a temporary fall
But, taking the overall picture of
consumption level there has been
absolutely no fall so far as the totsl
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" consumers’ industries sector. We

'.triedourbetttoreduutbecoqaunp-

tion, but actually there has not been
any appreciable fall. We tried to
reduce the consumption of cloth in
this country and increase the export
market, create an atmosphere of out-
flow of clothh But we could not
succeed in that because the internal
market for cloth was much more pro-
fitable than the external market,
Therefore, we have not been able to
reduce the consumption level at all
in spite of our best efforts. But, as I
said, in some sectors of economy
there has always—that is a sort of
an economic law—been a fall and
also rise in some other sectors
of economy. Nobody can avoid
that. No policy in the world can
avoid that sectional fall in consump-
tion level and rise in prices. I-only
want to point out that there has not
been any fall in the total level.

As, perhaps, my friend has been
looking to the agricultural side,~to
the side of per capita availability of
food grains, and has come to that con-
clusion by taking only one sector of
economy,—Agriculture—~]I do agree
that there was a decline in the per
capita availability of foodgrains in
1855-56, but the per capita availability
in 1857 is much better, almost the same
as in 1854, There are, however, cer-
tain important calculations. The cal-
culation of gross availability of food-
graing is not the same thing as the

~ volume of foodgrains available in the
market. Allowance has to be made

In a period of declining prices as in
1955, there has been a tendency
for traders to decumulate their
stocks. It is also probable that

agriculturists varies inversely with
he prices. That means in the periods
of declining prices, the agriculturist
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the basis of my hon. friend's calcula-
tions. I can hardly locate the genesis
of his calculation because, as far as I
know, it is very difficult to arrive at
any exact estimate of per capita con~
sumption of foodgrains.

So far as the other things are
concerned, as I said before, between
1953 and 1856, there appears to have
been a substantial increase in per
capita consumption of other consumer
goods. A rough indicator is am
increased production of a number of
those goods. I have got the figures,
but because I have already taken =
lIot of time I would not quote the
figures. But the items are, textiles,
sugar, vanaspati, cigarette, etc. for
which the figures are here. In all
these consumer goods industries, there
has been a tremendous increase

between 1953 and 1956. In addition to

these things, there has been u wvery,
very large increase in production of
various durable consumer goods such
as bicycles, sewing-machines, radio
receivers, etc. The export of these
articles has not risen to any great
extent, and most of the increased pro-
duction has

been absorbed in the -

domestic market. So we cannot very -
well say that the level of consump-
tion has gone down and so it is not -

the paradox of our economy that
on the one hand consumption is fall-

ing and on the other hand the prices -
are rising. To say that it is so in this.
country is not a fact and this argu-

ment is a very, very {fallacious
argument that has been advanced by
the other side of the House.

Then there is a trend of prices. It
is true that prices have risen; there is
no doubt about that if we study the
index of wholesale prices for a year

Shri Khadilkar (Ahmednagar): Ma)
I point out that so far as this dis,
cussion is concerned, the time i
rationed between the official benche:
and the Opposition. Is there an;
recent change in that?

Mr. Chatrman: Well, I think ﬂ:
hon. Deputy Minister is finishing now
Shrimati Turkeshwarl Siaha: Ye
Sir, in two or three sentences. I sui
m:.mamwum
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:cblo to changes in excise duties and
to measures such as the pooling of
‘prices ini the case of steel. A sharp
rise in both fuel, power and lighting
and Jlubricants during 1956-57 is
mainly on account of the revision of
the coal prices and increased excise
<uties on petroleum products. But, as
1 said, though there has been a rise
in the price of some of these com-
modities, gsince 1954-55, a fall has set
in, and though the index of prices for
all these commodities rose from 89 in
May, 1949 to 112 in August, 1957,
though the rise was very sharp in
cereals, edible oils, etc. though there
has been some increase in the price of
manufactures also. In recent months
there has been a more or less con-
tinuous decline. In spite of the fact
that some of our prices are rising,
there has been more or less a con-
tinuous decline in prites and the
general index of wholesale prices has
come down by about five per cent.
These are the only points I wanted to
clarifty. I have done.

o & o AT (Eem)
gt gza, § TF DA FEAT TIEAT
# | mifgs =1 gk & gw w9t
gRY KT o g 7§ safaa §
MY H T IT A TR4IE AT AW
g1
Mr. Chairman: Shrimati Ila Pal-

choudhuri.
Shri D. C. Sharma (Gurdaspur): Is
this day reserved for ladies?
Shrimati Ila Palchoudhurl (Nabad-

wip): I do not see why ladies should
rot have a chance. The men have all
_spoken.
Mr. Chairman, I have been listening
‘wery attentively to our new Deputy
Minister of Economic Affairs, and I
‘was really very happy fo hear her say
that the investment of foreign capital
n our country is increasing in all
iirections.
Mr. Chalrman: 1 would request the
1on. Members to see that there is Joss

3

Shrimati Hs Pajchendhuri: Sir, 1
think I can be hesrd. The hen.
Deputy Minister said that we should
create such an atmosphere that the
investment of foreign capital should
not suffer in our couriry. When we
look at our country we must always
remember that we have created such
a condition that all foreign countries
look to India to see that today demo-
cracy does work out in India, wund
that is why I think every country is
willing to support us. I do not know
about Russia. I do not know why the
hon. Member opposite wanted to refer
to Russia, but I believe Russia must
also have her own reasons. However,
I would like to bring to the notice of
the Finance Minister that there are
certain things, if. I may submit, that
we have propagated in regard to our
taxation policy. That in itself is the
whole structure. If we look at the
Plan, we have got the taxation
structure, and as far as it goes, it is
good, but then there are certain
things that we have to consider.
Here, we have found that we are
practically the most heavily taxed
people, when compared to any ather
country in the world. Even Prof.
Kaldor who was in India a short time
ago has said that he was surprised
that the things he had recommended
have not been carried out and yet
the taxation has been increased. So,
it is almost like sponsoring Ayur-
vedic medicine without its “anupan”,
because Ayurvedic medicine depends
on what we eat with it. If we are
going to impose all the taxes, and
not reduce the income-tax as Prof.
Kaldor has suggested, it is going to
have a very detrimental effect on
the whole country, and particularly
on the middle-class society. There-

said that they want tp reduce thelr
taxation to the tune of six billiom .49
hhhmsﬂhmm- .



with a large cut on personal taxes
and also in the corporation taxes. The
present exemption limit on income-
tax is 600 dollars and it is contemplat-
ed to raise it to 700 dollars, so that
i people did have u little extra
money they would spend it and the
industry of the country would be
boosted. I think the whole spending
would be again available to Govern-
ment in various taxes. So. I would
certainly recommend to Government
the need fo look into this structure as
far as possible and see if the Finance
Minister could see his way to doing a
similar thing here.

Secondly, I would like to take up
the question of States in this connec-
tion. The second Finance Commission
recommended certain things and it
also recommended that unless their
recommendations were considered in
their fulness, the States would not be
able to get through their Plans. The

. whole recommendations were not
considered by the Centre. One of the
important recommendations of the
Finance Commission was that all
joans, barring certain particular items,
should be consolidated. Whatever the
Centre had considered about execut-
ing that recommendations then, it has
not been done yet. It must also be
remembered that the Centre had said
that they- would consider this, but at
the last moment, orders were rescinded
and much dislocation in the States’
finances has taken place. Industrial
States like Bombay, Calcutta and
Madras have found it very difficult to
imnlement their plan policies unless
the recommendations of the Finance
Commission are taken into considera-
tion fully.

The Finance Commission made their
recommendations. Now, the whole
thing was reviewed and certain orders
were even rescinded. If that is done,
it is now about time to throw open
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should not give loans at a rate of
interest greater than that the Centre
can borrow and thus get more from
the States. For instance, take the
gifts from outside, like the gift to the
Canada Dam. Yet, that is being given
to the States and there is interest
charged on that. This is very surpris-
ing, and I hope the hon. Minister will
consider this and see how the States
can be helped, because if the States
do not fulfil the Plan, the Centre also
will find great difficulty in getting
through the Plan.

16 hrs.

Also there has been great discon-
tentment about the raising of the
teachers’ pay and of employees of
local bodies. I think lately some
announcement about that has been
made. But I must say that in the
municipalities, in small district
towns, the pay that the copservancy
services get is very poor. If there
has been some announcement that a
sum of Rs. 5 or more is expected to
be given, that is not something very
great, because in small towns, the
people in the conservancy services get
Rs. 5 or Rs. 6 per month. Can a
person getting Rs. 6 per month exist
on such a pay in this Welfare State?
I think the case of these people also
must be considered.

Coming to the Finance Bill, I would
like to bring to the notice of the hon.
Finance Minister certain clauses. To
clause 7, I have myself given certain
amendments. In regard to this gues-
tion of development rebate, the indus-
tries, particularly the ship-building
industry, are grateful for the provi-
sion about the development rebate,
but the conditions attached to it do
involve a great deal of difficulty. I
am glad that the Finance Minister has
more or less met my amendments, but
some difficulties still exist and I hope
he will see his way to removing them,
because the ship-owners, particularly,
will ind these difficulties very great if
they cannot sell their ships.

Take, for instance, a ship which
plies in a certain trade-carge trade
or carrying passengers. If that trafe
disappears, then they must change

b
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that ship., They cannot use a cargo
ship for carrying passengers and vice
versa. So, you must change it and
you must be able to sell it. You can~
not keep obsolete ship or machinery.
You are wanting our country to pro-
gress, and yet if you put difficulties
in the way of progress, I think you
defeat your own object. For instance,
some ships travel at 14 knots an hour,
Some American ships now getting into
the cargo trade have a speed of 17
knots per hour. So, we have to sell
our old ships travelling at 12 or 14
knots and get ships travelling at 17
knots an hour. We can sell them only
by getting the permission of the Gov-
ernment. We should be able to sell
them without difficulty, when it is
necessary to do so for the good of
the country and for the good of the
trade.

It is not a case of private sector or
public sector. It is always everytime
the Indian sector. The private sector
knows that they are also working for
India and what they ask for is not
only to fill their own pockets, having
a narrow outlook, but to enlarge the
horizon of India and to make India’s
coffers richer by their efforts. It has
become the fashion Sir, always to say
something against the private sectar.
I must say that the private sector is
as loyal and patriotic as the public
sector.

16.04 hrs,

[Mz. DerUTY-SPEAKER in the Chair]

I want to bring to the notice of the
hon. Minister another thing and that
is the Rehabilitation Finance Adminis-

wan

supply the guarantor. Now, we have
crested a wonderful claas of people-—
professional  gugrantors. When a
loanee comes to the guarantor, the
guarantor asks for some money for
being the guarantor. For a lomn of
Rs. 6,000, the guarantor wants
Rs. 2,0600. The poor loanee has to
pay other creditors also and ultimate-
ly he finds that the loan itself was no
good. I would like to ask whether
the rehabilitation finance administra-
tion rules cannot be changed and
made less rigid. I also request the
Minister to look into the guarantor
system and see how this can be made
to work better.

Lastly I weuld like to bring to the
notice of the House something about
tea. Tea Bir, is a foreign exchange
earner. But 50 per cent. of India’s
tea is common tea and you have
placed a duty of 6 annas a pound. But
by the time the Indian tea goes to
foreign markets, all sorts of other
duties are put on it. So, Indian tee
cannot survive when it has to compete
in foreign markets and pay this duty.
In South African and African
markets, there are other teas and in
competition, Indian tea is suffering in
every way. Everytime it is brought
to the notice of the Commerce and
Industry Ministry they say that
“quality must be improved” You
cannot improve the quality of tea; it
is a natural commodity and the
climate, rainfall and other conditions
have everything to do with it.

So, if you want to save Indian tea
and earn foreign exchange then, put
a flat rate of 3 annas a pound on all
teag or introduce an ad valorem duty,
so that Indian tea can survive, We



Iwuveryhlppytohe.rthe hon.
Finance Minister himself say that sll
precautions will be taken to plug
wholesale evasion of taxes. I think
evasion of taxes is there in all parts
of the world and India is not the only
place where evasion occurs. But at
the same time, evasion will be there,
because after all it is human nature
to try not to pay some taxes and it is
also administrative nature to try and
go after the tax-payer. Unless he is
compelled and forced, the taxpayer
will not pay taxes perhaps to the full,
as he should . . .

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shrimati Ila Palchoudhuri: There is
one more thing. The income-tax
account books are written in various
States in various languages. I can
speak of Calcutta where many of the
account books are writiten by the
marwaris in Mundi. Unless the
income-tax officer is very conversant
with that language, he cannot really
examine the account books thorough-
lyv. It reminds me of a story. There
was a munim who wrote in Mundi

“grer o g A4, A€ ag
N e dw QY
he wanted the big account book to be

gent. But it was read by the second
munim as

“grer A s W g,
B aEdl g

That is the sort of language difficulty
that we are faced with. So, a thorough
examination of the accounts cannot be
done unless the persons examining
them know the language properly.

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
That is the tragedy of the script, not
of the language.

Shrimati lla Palchoudhuri: That is
the tragedy of the script, but it has to
be learnt thoroughly to go into the
" mecounts and examine them. That is
'..qnao!thewayco!ampﬂuem—

knowing the language properly—so

. .acoounts can be thoroughly

o a
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With these words, Sir, I support the
Finance Bill very warmly, because I
know that it is the efforts of the
Finance Minister that is going to get
us through the Plan,

Shri Vasndevan Nair (Thiruvella):
At the outset, I would like to make
some observations about the remarks
made by the hon. Lady Deputy Minis-
ter. I would request her not to dis-
tort what the Opposition Members
speak. I want to make it very clear

12t we are not against foreign capital
as such. We have made it clear several
times that we are particularly against
the investment of private capital in
our country. More than that, we are
against the tendency of the foreign
private capital to have over-all control
over the industries in which they in-
vest their capital. We are not against
foreign capital being given as loan
from countries which are friendly to
us and we should try to get such
kind of foreign capital on the basis of
arrangements between the various
Governments. Our position is that we
should not very much welcome foreign
private capital in our industries. The
hon. lady Minister tried to throw a
challenge at us. I would have liked
to accept her challenge. But, I am
sorry, I cannot do that, because there
is very little substance in her chal-
lenge. As I have made it very clear,
it is a distortion of facts to say that
we on this side are against foreign
capital as such. We are only against
foreign private capital, and that too
foreign private capital controlling the
entire industries in which they invest
their capital.

While speaking on the Finance Bill,
1 am reminded of the speech made by .
the hon. Prime Minister in reply to
the general debate on the budget. At
that time, he tried to reassure the
House and the country that our natio-
nal economy as a whole is sound, that
we need not be very much upset over
the future and that we can manage
our affairs. He added, all the same, .

try. He called such forces “disrup-
uenht!om'mdhordmdbau-,



{sm Vuudevcn Nair]
tain agitations which the peaple are
. carrying on. He referred to the

refugee agitation in West Bengal and
to large scale movement of people. I
agree that he also referred to certain
other fissiparous movements, disrup-
tionist movements and the controversy
over the language issue.

But my complaint is that the hon.
Prime Minister did not try to differen-
tiate and specify them. I agree that
there are disruptionist forces in this
country. There are tendencies in
this country which may not be very
helpful for the development of our
Five Year Plan, for the ultimate good
of this country in every sphere. But
there again we have to differentiate.
Who stands for the development of
the Plan? Who stands for the imple-
mentation of the Plan? That is the
question. Which is the force that is
working for it and which is the
force that is trying to disrupt the
development of the Five Year
Plan? Who is trying to arrest the
progress that we are trying to
achieve? When we examine the
situation in that light, I have to
submit that there are certain forces
which stand in the way of our deve-
lopment. They want to wreck this
Five Year Plan. They are very much
worried about the development of the
public sector and they want to give
dominance to the private sector over
the public sector.

Shri D. C. Sharma: Who are they?

Shri Vasudevan Nalr: I will come
to that. I want to invite the atten-
tion of my hon. friend, Shri Sharms,
to the proceedings of the annual con-
ference of the Federation of Indian
Chambers of Commerce and Industry
that was held in Dethi a month back.

wid the people at large. They want
e Government to go back on its

ty. " Their slom is “de-naticna-
H". “They want to split the Life

Imurmee Coqnntiea inte three or
four companies. They want the
expenditure tax, the weaith tax snd
such other taxes to be scrapped. I
would like to point out to the hon.
Members and the House that one
gentleman in .the conference charac-
terised the expenditure tax and the
wealth tax as capital punishment to
the capitalist class. Their slogan is
“down with the public sector”. And
it must be remembered that Mr.,
Chinai, a leading member of the
Chamber of Commerce and Industry,
has even questioned the very aim and
objective adopted by this Government
and this country, that is, the socialis-
tic pattern of society. He asked the
Conference to attack the socialistic
pattern of society. The same gentle-
man, Mr. Chinai, is elected to the
Rajya Sabha on the congress ticket.

Our friend, Shri M. R. Masani, has
even today argued for the interests
of the private sector.

Shri M. R. Masani: That is what
you think.

Shri Vasudevan Nafir: Such voices
are heard in this House. We hear
similar voices in the ruling party too.
A man who questions the very con-
cept of socialistic pattern of society,
the very objective set forth by this
Government and this country, is elec-
ted to the Upper House on the con-
gress ticket. I am afraid those private
interests, the private sector who wan-
ted the expenditure tax and weslth
go, who wanted to
declare a sort of cold war
against the Govu-nmt’l policies,

que;tion of development rebate. In
the concessions announced by the Fin-
snce Minister we can see the surrem-




- @wrender any more before these
vested interests.

J am afraid, the hom., Minister—
some hon. Members paid tributes to
him; of course, I would like to come
to that—is a bit partial towards these
interests. That is all the more rea-
son why we should all stand united
and demand that no such concessions
should be given to the private inter-
ests. From the speech made by the
hon. Mr. Masani, it may be seen that
the private capitalists are getting
ruined and that they will be nowhere
in four or five years if we go at this
rate and if the taxation remains like
this. But it is strange how their pro-
fits are increasing though the invest-
ment is less. Nobody can deny these
facts. Still, they are trying for con-
cessions from the Government. We
should not give them that.

Now I will come to another ques-
tion. Some two or three days back
my hon. friend, Shri Nagi Reddy, talk~
ed about the collection of income-tax.
He has pointed out that from 1948-49
up to 1055-56 the collections from
income-tax have gone down sub-
stantially. Not only there is no in-
crease, but there is a decline in the
collection of income-tax. 1 would like
to give some flgures with regard to
that. The collection of income-tax in-

cluding corporation tax was as
follows:

Year Awmount collected
1948-49 .. Rs. 197 crores
1949-50 Rs. 172
1950-51 Rs. 179
1951-52 Rs, 181
1962-53 Rs. 188
1953-5¢ Rs. 170 ,,
1954-58 .. Rs. 167
1955-56 .. Rs 180

80, in 1943-49 it was Rs. 197 crores
and in 1835-58 Rs. 180 crores. We all

claim that production has increased.

. True. But, what about the collection of
". income-tax snd also corporation tax?
. 2¢ b3 sttually decressed. "Of course,
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the hon. Minister may point out tha$.
in 1956-57 there is a slight incresse.
Of course, there will be some slight.
increase in 1957-58, because the tax
limit wag lowered from Rs. 4,200 to
Rs. 3,000. So there will be some slight.
increase of the same from 1948-49 till
1955-56. There is no substantial.
increase. On the other hand, there is-
a decline. I would like to know what.
is the explanation that the Govemnw
ment has to give on this subject

More than that, we all know the story

of tax evasion. On the 81st Decem~
ber, 1957, it was Rs. 263 crores. Last:
time replying to the debate on the
Ministry of Finance, the hon. Finance:
Minisier tried to explain away this:
huge sum of Rs. 263 crores. At that
time he said that nearly Rs. 82 crores
could not be collected because there
were some appeals pending. We-
would like to know what the depart-

ment was doing all these ten years.
For these ten years you could not dis-
pose of these appeals. You cannot
escape from the responsibility because-
for ten years you could not collect
Rs. 32 crores due to these appeals.
The forces that are trying to wreck
the Plan are in this position in our-
country. Even a child can just point
out. We would like the Government
to stick to the declared objectives of’
the Five-Year Plan which, I am afraid,
at present we are not doing. We are:
afraid the present leadership in the-
Government and the present leader-

ship in the ruling party is going to
surrender. There is a big danger that
they are going to surrender before the-
vested interests and the whole House-
and the whole country should come-
forward to demand from the Govern-

ment an assurance that they will not
do that and that they will stick to-
the declared objectives of the Plan.

Last time while answering to the-
criticism made by hon. Members in
the Opposition, specially in our party,
I am sorry the hon. Finance Minister:
was dodging issues. He refused to
answer the criticisms—real and sube
tantial criticism—raised by hon. Mem-~
bers of the Opposition. He sher



Yegan to presch about democracy and

tolxlitarians. I should submit that
we were really s0 much dissppointed
' py. the performance of the hon. Fin-
ance ‘Minister. And he talks so much
.about democracy. 1 ask: What right
has he to talk of democracy? One
who was instrumental in imposing a
«ecision on lakhs and crores of people
against their will, a man . . .

Mr. Deputy-Speaker: Is the hon.
Member speaking on the Finance
Bill?

Shri C. D. Pande: We have done
mothing. The Parliament decided.

Shri Morarji Desai: He was a Mem-
ber of Parliament.

Shri Vasudevan Nair: I would sub-
mit that this is my view. You may
not agree with me but I have the
right to submit that this is my view.

It is the greatest tragedy and it is
the greatest misfortune of this coun-
try that when our Plan is facing a
serious crisis and when our country
48 at the crossroads we have such a
‘Finance Minister, who is so rigid in
shis outlook and who is anti-demo-
«cratic.

I conclude my remarks with this.

Shri C. D. Pande:
for your party.

It is dangerous

Shri Morarji Desai: Sir, I am very
thankful to all the hon. Members, who
have spoken on this Bill, including
the last speaker, for the advice that

An Hom, Member: You began.

Shri Morarji Desal: . . . that the
Congress Party should be considered
reactionary and that they should be
considered forward, I am prepared to
satisfy them by not speaking at all
about it. I am quite sure that then
also he will complain that I ignored
him. (Interruption) There is no
greater annoyance than ignoring a
person. I do not want to enter into
an argument with him about my
rigidity. I can only say that it I am
rigid, if I am shown to be rigid, 1 am
prepared to improve. But, I am not
prepared to be so flexible as to be used
by him as he likes. That, I must cer-
tainly say.

He said that I am partial to private
capital or private industry or private
enterprise, or I am very friendly—
he did not say I am partial, he said
I was friendly——and therefore it is a
misfortune that I should have become
Finance Minister at this stage. If
they consider that I am a misfortune
to them, I feel I am somewhere in the®
right. Because, they can never see
any right anywhere except in those
who agree with them in
that they do. Where rigidity is may
better be examined by them. I see
good even in them, but they see no
good in me. Who is rigid? That is
all I want to know. No human per-
son is without good in him and there-
fore 1 consider them as my friends.
I am not annoyed by them.

Shat V. P. Nayar: Nor are we.
Shri Moeracii Desal: That was

obvious when it was sald here that
is a disaster that I showld be the



Shri Morarji Desal: If they = ocould
help it, they would like to see that I
‘do not exist in this world. Fortunate-~
1y, it is not in their hands. It is in
4the hands of Almighty who rules the
world and not they.

An Hon. Member: They do not
believe it.

Shri Morarjl Desai: They do not
believe it because then they are free
to do what they like without any res-
traint and it iz very easy to adopt
utilitarian methods. But, I do not
want to adopt utilitarian methods. I
believe jn right means and right
means include that I should have
friendship also for them and hope that
they will also be reasonable and not
as unreasonable as they are at pre-
sent.

1 should like, before going into the
question of the Plan and economic
questions which have been raised, to
give some information about some of
the qQueries made. My hon. friend
Shri Bimal Ghose asked, why was
there a discrepancy between the
Explanatory Memorandum and the
Economic Survey abouf borrowings of
the Government. May I tell him that
what is given in the Explanatory
Memorandum is the borrowing of the
Céntre whereas what is given in the
Economic Survey is the borrowings of
the Centre as well as the States. I
hope that he will be satisfied by this
information. I will give the break
up: Rs. 148 crores are the borrowings
of the Centre and Rs. 67 crores of the
States. If these two are added up,
the figures will exactly tally. May I
expect that my hon. friend is satis-
fled?

Then, I was asked about -the state
of affairs in the matter of deficit
financing. Deficit financing in the
first year was Rs. 288 crores.
In the second year, 1957-58,

it was Rs. 464 crores—Ra. 702 crores
iIn the first two years instead of
Rs. 800 crores as was first thought of.
Therefore, it is not possible for me to

to
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the Plan, Rs. 1,200 crores of - deficit
financing has been envisaged, and it
will be our endeavour to see that we
confine ourselves within that limit.
But what we would like to see is that
whatever deficit financing we may
resort to, it should not result in infia-
tion and it should help the economy
and not retard the economy. That i
the test we apply to the use of defigit
financing, and if that is satisfied, I
hope my hon. friends will have no
quarrel about the extent of deficit fin-
ancing that is made. And it will be
agreed that by and large, although
deficit financing has been adopted,
there has been no inflation worth the
name in this country, even though we
have shouted very loudly about rise
in prices, which is not much, com-
pared to what has gone on in the
whole world. That is what we have
got to consider.

In a developing economy, there is
bound to be some rise in prices. It
the standard of living increases at the
same time when the gstandard of
income is also increasing, and if the
whole increase is not absorbed in sav-
ings, there is bound to be an increase
in consumption of goods and, there-
fore, it is bound also to lead increase
in prices o some extent. We are,
therefore, trying to see that that does
not happen to a large extent, which
might come in the way of our Plan,
and we, are, therefore, trying to keep
it under check to the best of our abi-
lity.

It must have been scen also that.in

which were rising high last year
have now come down, and are coming
down to a proper level, so that there
is no difficulty in that matter also in
their effect on other sectors and in
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certificates, they have been raised
by over one per cent. from 4:16 per
cent. to 5'41 per cent.; in the case of
10-year treasury savings deposit cer-
tificates, they have been raised by
half a per cent. to 4 per cent.; in the
case of 15-year annuities, they have
been raised from 33 per cent. to 4%
per cent., and in the case of post office
savings bank, the rates have been
raised by half a per cent. to 2% per
cent. It must also be remembered
when these rates of interest on sav-
ings certificates are compared with
bank rates and other rates, that these
are free of income-tax; and, there-
fore, that also is an advantage, and
that will also add to the rate of
interest which is actually obtaining.

Therefore, even in this matter,
Government have not been unmind-
ful. They have been thinking and
trying to adopt various steps that
can be adopted in order that our sav-
ings and our borrowings may go
higher as we want them.

There have been some difficulties
in the past which brought down the
savings and the borrowings too, but
we hope that in the next three years,
that is, this year and the next two
years, we will gain the lost ground
and we will try to make up for what
has happened, but even these are
expectations and efforts. I cannot
promise here and now that this is
what is going to happen in matters
like this. We are not living in an
economy which is a forced economy
or which is absolutely a guided eco-
nomy where we might say that we
will not suit the economy to human
society, but suit human society to the
economy. That is not what we are
prepared to do. We want our Plans
for the happiness of men—we do not
want the Plan in order to satisfy that
the Plan is there and that men must
be made to adjust themselves to the
Plan. That is the goal that we have
and that is the theory on which we
are working, or that is the ideal on
which we are acting.
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16-34 hrs.

[MR. SpEAKER in the Chair]
Therefore, it is not possible in these
Plans, that are being made, always
to see that nothing will miscarry or
that there may not be some miscal-
culations or expectations not fulfilled.

I would, therefore, come now to
the Plan and try to make up for some
of the allegations which were made
that I had not dealt with the econo-
mic matter at all during the last
reply that I made on the Ministry’s
Demands.

There was not much time left at
that time, because I had to give
details about the various points rais-
ed—I had to give all those details, to
which my hon. friend tried to reply
just now quoting the very figures
which I had given. I had quoted
those very figures here. There
was nothing new quoted to me.
My hon. friend may consider
himself an expert in economics,
which I am not; I do not claim to be
an economist or an expert in theories;
I believe myself to be a practical
man of the world, an ordinary man
in the street, who is charged with
performing this duty on account of
circumstances that have arisen; I do
not claim special qualification for it
at all. But I do claim loyalty to my
Party and loyalty to the principles
which my Party claims which will
alone do good to this country. And
in accordance with that, I would say
that if those very figures were scan-
ned, my hon. friend would know
within a minute, if he had a little
patience or a little sympathy with
this Government, that in 1948-49, it
the income was larger, it was because
of the excess profits tax and because
of the excessive profits that were
obtained during wartime. They con-
tinued for some time and that inflated
the whole thing. There were also
reasons why it came down in 1954-55.
It will be seen that after that, it is
constantly coming up. Instead of
seeing the figures after 1954-55, that
is, 1955-56, 1956-57, 1957-58 and 1958-
59, my hon. friend always thinks of
the past, because he believes only




to propound a theory about socialism
and about private enterprise. I am
not interested in all these theories
myself. I agree with him that there
should not be any quarrels about
these matters. He said these things
are dead as dido or dodo, as he calls
them. But if he finds them dead
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him of it; there was nothing beyond

- that.

Sir, it is a curious thing—and a Ut-
tle ironical too—that in the old days
when I was with my hon, friend in
jail in 1932-33, he was a most for-

ders me a Jeftist, but he has bscome
a rightist. If I remind him of that,
is it not a little difficult for him to
reconcile to me. I am reconciled te
him all right because I understand it
all right. But after all, we learn.
we live and learn and we go om
advancing, we go on learning.

tarian State is only one kind of socia-
lism, that is, a scientific socialism, as
it is called.

Shri Ferose Gandhi: He has recon- '
sidered it.

Shri Morarjl Desai: When I was
with him, I had learnt that therve
were 56 kinds of socialism. I do not
know whether the number has gone
to 96, but, at any rate, one shouvld -
not be lost in all this. The words
‘private enterprise’ have also been
raised recently by the friends of my
hon. friend and my friends sad
everybody’s friends. Why should
we raise this sort of slogans and then
fight shy of meeting the situation?
There is no quarrel here; everything
is national effort, whoever does it
But the essential condition is that
whoever does it must do it as if it is
a national effort. Whatever industry
it is, it must work in the interests of
the country and not for private pro-
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equality of opportunity to everybody
in this country. We try to reduce
the stresses and strains, remove the
poverty, bring up the standard of
living as best as we can; and in that
process those who have a very extra-
ordinary standard of living and along
with it even more surplus which is
never going to go with them, if they
can utilise that for the other people,
what is wrong therein?

My hon, friend says that now he
begins to believe in the theory of
trusteeship of Mahatma  Gandhi.
When I was telling him that in 1933,
he considered me an ignoramus. But,
now, he comes to this. Mahatma
Gandhi’s theory of trusteeship means
this. We want that the State should
so regulate that nobody runs away
with his own desires at the cost of
other people. We want complete
freedom for everybody, to grow *o
the best of his capacity, mentally,
morally and physically. But, we do
not want anybody to grow at the
cost of all others. That is the limit
which everybody should prescrive
for himself and if that is not pres-
cribed, it becomes the business of the
State to see that-that man does not
run away. Otherwise, what is the
State meant for? We, certainly,
would like to see that the State gov-
erns least, as least as it is possible.
But, when we prescribe that to a
child and say that the child must
walk by itself and that there should
be no aid given to it, we can only
say that we are talking in the air.
When we are just rising, we have got
to have all the help; we have got all
the help of the laws or the help of the
baton or of the hanging material.
These are the helps that are taken in
the world. In democracy it is the
help of the laws that is taken. The
laws must not be oppressive; but the
laws become oppressive when the
citizens of a democratic State try to
go behind the laws and break the
laws in a stealthy manner and do not
obey the laws even though it is with
difficulty that they have got to obey
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them. That is where the whole
oppression comes and where the
whole harassment comes, We are try-
ing to see that even that harassment
goes and that there is not left that
weakness which makes people do
that. We can understand that; we
are practical people; we do not
expect people to be godly in every
way; nobody is godly. When we are
not godly, how can we expect other
people to be godly? But, we certain-
ly expect a minimum standard of
good behaviour, a social conscience
which will enable us to raise this
country to the height to which we
want to raise it. That is what we
want and if that is not forthcoming,
will the Government be considered
to have carried out its duty if it did
not stop such forces from being
effective? Of course, it must be by
democratic means, by means of laws.

There are no laws which are imple-
mented by this Government which
are not made »y this hon. Parliament.
There are nc laws which this Govern-
ment can ever take to and there are
instances in which this Government
has given up measures because Par-
liament does not like them. That is
what this Government believes in.
But, if it is sought to be argued that
those people who are charged with
the government of this country by
the will of the people must mortgage
their brains to those who have not
the will of the people with them,
there could be nothing more stupid
that we can do on earth., And, we
do not propose to do that. We are
prepared to profit by all the advice
that is given to us. We are prepared
to take every measure of advice and
help that is given to us because we
think that all the advice given to us
is useful because it is mean for the
people. But, ultimately we must be
able to consider that that is right.
If we do not consider that that is
right, what are we going to do about
it?

Take the case of the Plan. As I
said last time, we are trying to re-
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assess the Plan. And, before it is
re-assessed, how am I going to des-
cribe it here? I do not know. Would
it be right for me to give my views
just now and not believe in the col-
lective view which is the view of the
Planning Commission? The Plan-
ning Commission is assessing it and
it is doing it as quickly as possible.
I should have been very happy if
this could have been done fifteen
days earlier; then we could have put
it before the House. It is not an
easy matter. My hon. friend, Shri
Asoka Mehta, in spite of his expert
knowledge and experience in all
matters, if he was charged to do it
himself, would have taken, I am
quite sure, double the time that we
are taking. The matter is not easy.

Shri Asoka Mehta: Are you will-
ing to charge me with it?

Shri Morarji Desai: If you qualify
for it, all right. The hon. Member
must show himself fit for being
charged. If he does not do that, how
can I do that? I do not charge any-
body. It is the country that charges
anybody. I cannot myself charge
anybody. I cannot go against the
country and charge him without the
desire of the country. That will not
be democratic at all. And I do not
think that my hon. friend will want
me to be undemocratic. Of course I
know that he believes in democracy
as much as I believe. There is no
question about it. I should be very
willing to do that but my hon. friend
has himself gone away from that
path. Therefore, it is my difficulty.
I could not help it. I wish he comes
back .

Shri Asoka Mehta: Not kkely.

Shri Morarji Desai: I wish he
comes back, not on his own terms but
on right terms: I am not saying—
only on my terms. That is what we
want and that has been the attitude
of this Government with respect to
all the citizens of this country, not
only with respect to my hon. friend.
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Then the question of revenue
resources was raised in connection
with this very Plan by my hon.
friend, Shri Ghose. He has said that
the revenue resources have gone up
to Rs. 6,600 crores. We want only
Rs. 6,000 crores. What is all this cry
about want of internal resources?
During this short time after he has
spoken I have not been able to col-
lect all the figures so that I could
give him all the figures. But 1
believe there is something, some
catch somewhere in the figures which
he has quoted. It cannot be. If we
had all these resources, why should
we be fumbling about them? We
could certainly spend them.

Shri Bimal Ghose: Non-plan expen-
diture.

Shri Morarji Desai: Non-plan
expenditure also is many a time very
much abused. I do not deny that
there is some non-plan expenditure
which could be avoided. But, if I
were to say from my experience of
the Bombay State where also we
were charged with having non-plan
expenditure, I may tell my hon.
friend that I tried to go into every
single item of non-plan expenditure
and I found that nothing could be

-avoided. There are so many things

which are relevant to the expenditure
of the Plan itself which have got to
be done and if they are not done, the
Plan will fail and the Plan could nect
be carried out. The Plan is made up
like that but then it has to be built
up with bones and blood and every-
thing. If that is not done, if the
non-plan expenditure is removed
simply because it is so, then we will
not be able to go ahead at all. It is
that sort of non-plan expenditure
which we cannot aveid. Still I
would not say that there is not some
like that in some place or even in
Bombay it may have escaped me. I
am not prepared to say that it will
not be there. I am prepared to
learn in this matter. Let it be point-
ed out. We will certainly try to stop
that or let us argue about it. I will
put the facts and figures and they



10979 Finance Biil *

[Shri Morarji Desai]

must also be prepared to see it. In
this connection, my hon. friend Shri
Ranga has said that we should revive
the old Standing Committees. There
are Consultative Committees. I do
not know why my hon. friend thinks
that there are no committees. There
are these committees. My experience
has been that these committees do
not meet frequently and if they meet
they are in a hurry to go away. That
is what I have myself found. I have
tried to give them all facts and
figures. I am prepared to give every
help in future. At any time they
want me, I am available for them,
for their advice and for everything.

Shri Ranga: We should have an
agenda.

Shri Morarji Desai: There 1is an
agenda in the Consultative Committee
There is everything. I have also said
that I am prepared to have any agenda
that the hon. Members might serid. I
ask the hon. Members for agenda also.
What more is wanted? What is a
Standing Committee? Call this a
Standing Committee. It is the same
thing.

Shri Ranga: They take decisions.

Shri Morarji Desai: The Government
cannot give up its decision right to
any other committee like that. Then
the Government must get out .
(Interruptions.)

Shri Ranga: They come to you as
recommendations.

Shri T. N. Singh: There is a certain
misunderstanding about the functions
of the old Standing Committee and
the present Consultative Commitiee.
Practically every new item of expen-
diture that was to be incurred used to
come before the old Standing Com-
mittees. Secondly, every change or
any modification of the policy that
took place in the course of the year—
that also used to come before that

Committee. They did not meet more

than once or twice a year but they
went into these questions.
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Shri Morarji Desai: I know the
Committee that my hon. friend refers
to.

Shri Ranga: They made
mendations to the Government.

recom-

Shri Morarji Desai: But my hon.
friend forgets that this Standing Com-
mittee was kept because it was a
Government which was not amenable
to the people. That is not the posi-
tion today.

Shri Nagi Reddy: Amenable to the
people?

Shri Morarji Desai: Certainly it is
amenable to the people. It is the
Government of the people, even if my
hon. friend does not recognise it.
Their Government in Kerala has also
come by the same method. They think
that that is a people’s Government
and this is not a people’s Government;
it is a very strange sense of demo-
cracy which they are propounding,
that is all that I can say.

It is not possible to have that sort
of a Standing Committee which was
there in those days, with the funec-
tioning of a democratic Government.
(Interruption.) That is all that I
should like to say.

Mr. Speaker: Order, order. Hon.
Members cannot wring out an answer
from the Minister. It is open to the
hon. Minister to answer as he likes.
Hon. Members may be or may not be
satisfied. Therefore, let him go on;
there is little time left now.

Shri Morarji Desai: My hon. friends
will be satisfied only if I accept every-
thing that they tell me, and admit
that I am completely stupid and that
they are wise. (Interruptions.)

Pandit Govind Malaviya (Sultan-

pur): Sir, may I say a word?

Mr. Speaker: The hon. Minister is
not giving in.

Pandit Govind Malaviya: Just one
sentence, Sir. I only want tfo say
that the hon. Finance Minister may be
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good enough to keep an open mind on
this matter till he has talked to others
and then he may decide as he thinks
fit.

Shri Morarji Desai: Let my hon.
friends keep an open mind instead of
asking me to keep an open mind.
They have made up their mind that
this must be done, and they want me
to keep an open mind so that I accept
what they say. We have an open
mind whenever we discuss. We have
a completely open mind whenever we
want to discuss, in the sense that we
are prepared to consider and discuss.
The decision is already made. There
is no question of taking any decision,
If a new decision is to be taken it
will be considered afresh, and we will
certainly consider it. There is noth-
ing which cannot be considered at any
time in this Government, and even if
I say today that that sort of a Stand-
ing Committee will not come, I do not
say that it will not come if we are
satisfied that it should come. There-
fore, that is always there. When my
friend seemis to think that he has an
open mind, I think he has the most
closed mind when he tells me like
this.

Shri Feroze Gandhi:
himself suggested this.

Mr. Speaker

Mr. Speaker: Order, order. Let not
the Speaker be brought into this.

Shri Morarji Desai: Then, there
was the question of foreign invest-
ment, foreign capital, and also the
question of deferred payments. We
were asked to state what we have
done about the deferred payments that
we have arranged, whether that is
not going to land us in great trouble.
1t is true, if that was not thought of
it would have brought bankruptcy
for us after four years; it would have
deferred our doom. We do not pro-
pose to defer our doom. We have
arranged this deferred payment in
such a manner that we are able to
pay from the savings which will
accrue as a result of the schemes
which will go into execution, and
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which will save that much exchange
or which will earn foreign exchange
as a result of it. That is what we are
doing. We are not, therefore, import-
ing raw materials on a deferred pay-
ment basis. We are not doing that at
all, and we have stopped other defer-
red payments also now, except in
cases where new foreign exchange
can be earned or saved. That is all
what we are doing. We have cer-
tainly built up, therefore, a lot of
obligation for future which we have
got to pay. But we will pay that.
There is no obligation which this
country has ever disowned or which
it has not carried out. That is always
the sheet-anchor of this Government.
Whatever happens, it will never deny
its obligations whatever may be the
conditions, whatever may be the diffi-
culties. It is that which gives us
strength. It is that which will also
give us strength to carry out the
Plan to the best extent possible.

Sir, I may say one thing also about
the Plan. I was examining the First
Five Year Plan which we have ful-
filled, as we say. It was, I think,
about Rs. 23-50 crores or so. The ful-
filment was Rs. 19-50 crores; yet it
was fulfilled. But there is a shortfall
which is bound to be there in any
Plan. In the same way, if you take
by that proportion, that sort of thing
is likely to happen in any Plan, and
by that standard I do not think we
are going to suffer even in future
That is what I feel. But, as long as
we are examining this position, it is
not possible for me to give anything
just now. If a little patience is exer-
cised in this matter, I am quite sure
that I shall be able to satisfy my hon.
friends about the reasonableness of
the Plan, about not having a rigid
mind about it, about not having also
such a flexible mind that we want to
run away from a pattern which many
people or this House has approved of,
and that we are not unmindful of the
progress that we have to make,

A question was asked, Sir, in this
very connection about employment.
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What are we doing in the matter of
employment? All that expenditure
that is made is for employment, and
it is difficult there also to calculate.
Of course, our expectation is that we
want to increase employment by nine
million jobs. That was the expecta-
tion in the Second Five Year Plan.
Some survey was made and we found
that two million jobs have been
increased during the last two years.
If I am asked to prove it immediately
it is difficult for me to do so. That
is what I was told by the survey peo-
ple who had done it. But we are also
examining it further. We are trying
to see that as much employment is
obtained as is possible, and it is, there-
fore, that we are not merely concen-
trating on big plants, the core of the
Plan, as it is said,~—the steel plants
and those plants which are huge
plants. We are also concentrating
more and more on the small-scale
industries and on the cottage indus-
tries which give greater employment,
and we are employing more and more
people, and we are trying to spend
more and more on it. The advantage
of it is that that does not require as
much capital as is required for the
bigger units. But the bigger units
also are absolutely necessary. It is
not as if we are, as some people
think, steel mad. There is no ques-
tion of being steel mad in this matter.
But if we do not want to mortgage
our future permanently to expendi-
ture on foreign exchange, we have got
to devise methods whereby we will be
saving foreign exchange to the utmost
capacity as soon as we can. It is on
that basis that these were conceived.

Of couse, there are some people
who are afraid that we will go on
expending more and more on these
lines and therefore we will be going
on curtailing more and more social
services. That is not the idea at all.
There is no question of curtailing
social services, There was a short-
fall more in social services even dur-
ing the last Plan even when money
was available. Social services are
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not very easy to give. We want to
give them but they also depend upon
the development which will take place
in this country and on the capacity of
this country also to have social ser-
vices. Therefore, whatever may be
the desire of having social services,
we cannot expand them indefinitely. 4

Take education, for example. Mefh-
ly because we have many schools and
many colleges—everything on a large
number—it does not mean that we are
doing ‘education’ properly. We have
got to go on, coordinating the whole
system of education, of consolidating
the expansion that we have made and
then we can go on expanding. Other-
wise, if we go on expanding social
services I think we will come {o grief.
Therefore, even in this matter, it is
not that we are subordinating the
social services to the core of the Plan,
as it is said.

As a matter of fact, we want the
steel also for social services. Every-
thing that we do in this country is
meant for social services and for
nothing else. But before we can have
the means, if we say we must utilise
the means, I do not know whether
there is prudence in those who ask
me to do that or whether there is
prudence in the Government which
takes a realistic view. We believe in
taking a realistic view. Many a time
our expectations are those of the
USA. And we forget that our
resources are of a backward country.
That is what we forget and that is
where we are asked to do almost
everything at the same time. That
is also forgotten, and when we attempt
to do many things at the same time,
then we are told that we are trying
to do the impossible. We are not
running away with these things. We
are not forced to do anything as my
hon. friend there said. - He said I was
forced to give concessions. What are
the concessions given? The = conces-
sions are not in any taxes. The tax
has not been reduced in any way. If
the development rebate has been
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changed, it has changed because it
was necessary. It was proper that it
should be changed.

What has been done in the matter
of development rebate? We  were
saying that they should put 100 per
cent of the development rebate in
reserves. In the-development rebate,
what we are really giving is, 515 per
cent. of income-tax which is saved in
the development rebate, because it is
deducted from income where income-
tax is not deducted. What we are
giving is 5156 per cent. .It is agreed
by everybody that we should give
this if we want our new ventures to
go up, if we want them to thrive, and
we want them to get up. Therefore,
this incentive is given. What is there
about that also? When we are say-
ing that we put it there, then we must
also put about 23'5 per cent. or some-
thing like that along with it, so that
they have also got earnestness in the
matter and the money belongs to
them. Therefore, they cannot com-
plain as they are complaining that
we are doing something which is
wrong.

17 hrs.

I am glad that my hon. friend Shri
M. R. Masani considers that it is some
concession even though he considers
it does not go fully to that. I do not
think that there would have been any
reason for giving a complete 515 per
cent rebate to the industries merely
at the cost of all other people if they
were not to exert themselves about
it. Therefore, it is necessary to see
that nobody is entitled to this rebate.
This rebate is given, because we
want these industries to come up, so
that the people may prosper and pro-
fit by it. That is why we are giving
it. But if the industries which pro-
fit by it are not going to utilise even
some more money by saving it and
putting it for the development of the
industry in future and not give it up
merely as dividends, I do not think
there would be any justification for
the development rebate. Therefore,
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to say that dividends will not be paid
is not right. It is possible that new
companies may not be able to pay
dividends immediately, because they
want to take the development rebate.
But new companies have seldom paid
dividends for the first two or three
years, and there is nothing wrong if
they do not pay dividends for the first
two or three years. Let them streng-
then their position completely by
means of these reserves and then they
will be in a better position to assure
the shareholders about the dividends.
Why should the shareholders only
think of the dividends and not think
of the stability of the concern or of
the larger profits coming afterwards,
benefiting themselves and Dbenefiting
the country?

The shareholders also must think
of the country and not merely of their
money. They are getting profit only
because the country is prospering and
the country is enabling them to pros-
per. That is why they have also got
to consider the interests of the coun-
try in this matter.

Even in this matter, it was said that
taxation in this country is the highest
and yet my hon. friend immediately
admitted that the rate of taxation in
England is 57 and here it is 56. So,
it is not the highest in any case. But
even there, if the special rates of
depreciation and other concessions
given In income-tax in this country
are compared with those things that
are there, you will find that the rate
is lower here than in all those coun-
tries. That is being forgotten. It is
not very kind to the Government
when that is said. On the contrary,
1t is not also a very fair thing to say
only that this is not high; but, this is
very appropriate. We do not want to
levy taxation which will remove the
industries, because that will be suicidal,
We want industries to produce wealth
and we want also a part of that
wealth, so that the country produces
more and more and becomes better.
It is in that way that the taxation
policy of this Government is sought
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and devised. We want that things
must be produced and we want to
take as much out of it as we safely
can, so that it also goes on, the Gov-

ernment also goes on and the people

go on prospering. That is the policy
on which the taxation policy is based.

It is possible that some different
structure may be devised by some
people and may be suggested. We
are prepared to consider any diifferent
structures of taxation that are given,
but these conditions must be satisfied
not merely to their satisfaction, but
to the satisfaction of this House; not
merely to my satisfaction, because that
alsoc would not do. The satisfaction
of this House is paramount in this
matter and if it is done to the satis-
faction of this House, there is nothing
to prevent us from taking to that tax
structure. It is very easy to say,
change the tax structure, but it is not
so easy to produce a changed tax
structure which will deliver the goods.
But I am prepared to make an offer
to anybody. They will say, “You can
make an offer, but how are you going
to do it?” I make an offer: Let any-
body suggest a tax structure; I want
that we should get the money that we
now get and we should also get some
more money in future. If that is
satisfied, I will take that, provided I
will name 5 or 10 people who will for-
feit their properties if this does not
come out. Then, I will consider that
it is right. Otherwise, there is no
stake for anybody to suggest this. If
this Government fails, certainly it
walks out. That is the stake that this
Government has and that is why we
are thinking about these tax strue-
tures very seriously, in the right dir-
ection and in the best direction we
can. In that, whatever help is given
to us, we are prepared to take, not
only to take, but to thank all those
who give us all those ideals.

Then, it was said that power is con-
centrated in 5 or 6 people and Vinobaji
was cited in this matter. My hon.
friends do not live as Vinobaji lives,
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do not think as Vinobaji thinks and
have not the same ideal of life as he
has. Still, he is quoted against me.
Why should that be done? Is that
very fair? Let them try to live like
that and then tell me; I am prepared
to go that way. But without that, if I
am told to go that way, I would say,
“Physician, heal thyself.” I have had
long discussions myself with Vinobaji
about what he puts as ideal and he
also thinks that in practical life, other
things have got to be done. But we
must constantly remember that we
must go forward and go towards the
ideal. That is what we are trying to
do. How can five or six people gov-
ern? It is this House that is govern-
ing. To say that five or six people
are governing is to Delittle the
powers of this House and the capacity
of this House to govern this couniry.
Anybody who says that does not

honour this House. That is all I
would say. Anybody outside the
House may say that. But'I do not

think that anybody inside this House
would like to say that. If anyboay
says that, it is wrong for him to say
that a few people are governing.

Many people have many ideas,
sometimes out of bitterness, sometimes
out ot frustration, sometimes out of
superior knowledge or superior egoism
or, perhaps, superior theory; I do not
know. But if any workable theory is
given in this matter, we are prepared
to take up that theory and adopt it,
as far as possible. Therefore, let us
not go merely by some sort of notion
where we think that we are not acting
properly.

I was told by an hon. friend from
the Opposition that we are not going
on the Gandhian way, whereas we
ought to have gone the Gandhian way.
May I say, Sir, very humbly that we
are trying to come up to what we have
learnt to the best of our capacity?
But we are not claiming that we are
going that way wholesale, because we
have not the capacity to go that way
wholesale. We should like to go that
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way. We would like to qualify for
that. But I do not know what will
happen if I try to follow up the advice
that he gave me. He gave me the
advice that we must tell the people
that they should work and if they
do not work, make them work; do not
give them respite; let them die. It is
easy for him to say that. If I say any-
thing like that from these benches
here, I do not know what will be my
fate. Therefore, it is very easy to
speak these things when one is in op-
position. But even in opposition I
think it has got to be considered in
such a way for some day they will
have to implement it. After all, that is
the meaning of opposition in a demo-
cracy. If that is not thought of, then
things do not become real and we do
not keep to the right course, as we
should keep to the right course. I do
not think that we are departing from
the broad picture which Mahatma
Gandhi gave to make this country
happy in such a way that everybody
has equal opportunity and that nobody
is exploited and that everybody
becomes self-reliant and is fearless.
But, it is not easy to make people
fearless. We have got to make them
fearless gradually by having our
structure in such a way that people
are not afraid. Will my hon. friends
co-operate with me in this matter and
see that others are not put in a fear?
Is not carrying on a propaganda
against people whom you do not like
behind their backs, maligning them,
black-mailing them by doing whatever
you like, is that not a way of violence?
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Is not it a way of violence to put fear
in the people? That should never be
done. Violence does not mean merely
a baton. It does not mean merely a
sword. It also means defaming people,
which is also a method of making
people afraid. Therefore, we ought not
to take to these ways, which make us
afraid. We ought to help each other
in being fearless. That is what
Mahatma Gandhi taught us and it is
up to us to implement it. If we do
that, I am quite sure that we will be
able to find out a solution which will
be satisfying to everybody, because
then we will become reasonable also.
I do not claim, and we have not
claimed, that we have followed
Mshatma Gandhi as we should have
followed him. We have been weak. We
have strayed away from the path. But
we are constantly trying to come to
that path to the best of our capacity.
In that process, if the hon. friends
give us help, we will certainly take
that help and take it with gratitude.

Mr. Speaker: The question Is:

“That the Bill to give effect to
the financial proposals of the
Central Government for the finan-
cial year 1958-59, be taken into
consideration.”

The motion was adopted.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 23rd April, 1958.





